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SYNOPSIS

That the present application is fi1ed challenging the action of

respondents for gross violation of the provision of Section 2(a),

2(k),24 and 25 of Water Prevention and Control of Pollution

Act 1974, Section 7 and 39 of Orissa Irrigation act and State

Water policy for deliberate violation of Doctrine of Public trust

as defined by Hon'ble Supreme Court. The applicant in this

application challenges the arbitrary and illegal action of

respondents in dumping untreated solid and liquid waste in the

rive Gobari of Kendrapara ditrict. The applicant also challenges

pollution caused to the said river by private entities by dumping

waste directly into the said river as well dumping the waste in

the river banks which later contaminates the said river. The

pollution has almost made the river dead and also posing threat

to the riverine ecology and changing the nature and character of

river bed. Such action not only creates ecological imbalance but

also is opposite of sustainable development and also a clear

violation of Article 21 of the Constitution.
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The dumping of pollutants in the pond area of river is a

pennanent threat to the Kendrapara town as the ground water ha

got polluted because of the said pollution.

Finding no other alternative the applicant knocks the door of

this Hon'b1e Tribunal to protect the Environment and lakhs of

people including farmers depending on the said river for

inigation, fishing and other puryoses and protect the Kenrapara

town fiom tbrceable disaster.
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BEFORE THE NATIONAL GREEI{ TRIBUNAL

EASTER|{ ZO|{E BE|{CH, KOLKATA

ORIGINAL APPLICATION f{o. of2022

In the matter of: An application Under Section 14, 15 and 18

of the National Green Tribunal Act,2010

read with Rule 8 of the National Green

Tribunal (Practice and Procedure) Rules,

20tt

In the matter of: Rabeya Tabbasum aged 54 years Wo Sk

Sabir Ali At- Jobra Majhi Cuttack 7 fiA03

Email- rabeyatabassumT 8 7@ gmail.com

.....Applicant

Versus

1. Union of India through Secretary of

Department of Water Resources, River

Development and Ganga Rej unuvation

At- e-Gov cell, 6th floor cabin, Shram

a\ua a !\aL -.1 \1 ;1 :_!-i
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Shakti Bhwan , Rafi Marg New Delhi-

1 1 0001 email- sec),-mowr@nic.in

2. Union of India represented through

Secretary of Enviornment, Forest and

Climate Change At- Jorbagh Road,

Aliganj New Delhi-110003 email- secy-

moef@nic.in

3. State of Odisha represented through

Principal Secretary of Department of

Forest, Environment and Clirnate Change

At- Sachiv alay a Marg, Bhubaneswar-

7 5 1 00 1 email- fesec.or@nic.in

4. State of Odisha represented through

Principal Secretary of Department of

Water Resource At- Keshari Nagar

Bhubaneswar-7 51 001 email- ';;,-:-

wr.od@nic.in

5. State of Odisha represented through

Principal Secretary of Revenue and

Disaster Management Department At-

Sachivalaya Marg Bhubaneswar-75 1 00 1

}lED
ARY
INDIA

SK. OSIUDDIN AH

ADVOCATE, NOT

CUTTACK. O9ISHA.

email- revsec.od@nic.in
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6. Collector and District Magistrate

Kendrapar a At- Collectorate Building

Kendrapar a-7 5 4211 ernail-dm-

kendrapara@nic.in

7 . Central Pollution Control-Board

represented through Chainnan At-

Parivesh Bhawan, East Arjun Nagar,

Delhi-1 1 0032 email- ccb.cpcb@nic-.in

8. Central Ground Water Board represented

through its Chairman At- Bhujal

Bhawan, NH-IV, Faridabad, 12100 t

email - chmn-cswb@nic.in

g. State Pollution Control Board

represented through its Member

Secretary At- Paribesh Bhawan, A/118,

Nilakantha Nagar, Unit-8 Bhubaneswar-

7 5 l0 12 email- paribesh 1 @dataqqe'qrg

1 0.Kendr aparaMunicipality At- B alagandi

Bazar Main Road Kendrapara-7 5421I

email -

kendraparalnunicipalit)' @ gmail - c om

SK. OSIUDDIN AHI\,iEO

ADVOCATE, NOTARY

CUTTACK. O9ISHA. INDIA
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1 l.Engineer in Chief, Water Resource

Department At- Heads of Department

building, Bhubaneswar-7 51 00 1 email-

el!.$ri;ad-@ry-ajB

12.Office of Executive Engineer, Lift

Irrigation Division At- Tinimuhani

KendraPar a -7 54211 email-

sqaLiakde€),yahqrl.in

13. Tehsildar Kendrapara Sadar At-

Tinimuhani KenraPar a-7 5 421 1

ResPondents

To

The Hon'ble Chairman and His Companion Members of the

Hon'ble Green Tribunal, Eastern Zone Bench' Koikata

THE HUMBLE,

PE,TITION OF

APPLICANT ABOVE,

NAMED

\-

SK.

at
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Most Respectfullv Sheweth

1. The address of the applicant I given above for service of

notices of this aPPlication

2. Theaddress of respondents are given above for the

service of notice of aPPlication

3. That the application is being filed under section

14,15,18,19 and 20 of the National Green Tribunal Act

challenging s unwarranted disposal of waste by private

and state authorities in river Gobari situated in

Kendrapara district of Odisha.

4. That the applicant is an environmental activist and has

been constantly raising issues relating to larger public

interest, working on issues of transparency and

accountable governance and raising such issues before

judicial and quasi-judicial authorities

5. That it is worthwhile to mention here that the river Gobari

has huge mythological importance' Mythologically the

river was known as "Madhusagar". The river Gobari

AHMED
SK.

NOTARY
ADVO CATE'
nr rfflC.K- ODISHA. tN0lp



W-

8

flows from Mahanadi-Paika Island at Bahadulpur in

cuttack district, traverses through Jajpur district at

panchupandav in north-west direction. The 138km long

river approximately helps to irrigate around 7616 hectares

of farmland.

6. That it is worthwhile to mention here that the said river

has been source of life for many people of odisha as

majorityoffishfarminghasbeenhappeninginthesaid

area. Even the area is famous for its nuts and oi1 seed

farming and majority of the above mentioned area. The

pollution and unauthorised occupation over the river has

badly affected the people dependent on the said river.

7. Thatit is worthwhile to mention here that the river has

been badly affected by disposal of solid and liquid waste

mostly by the municipal and other private authorities.

That it is worlhwhile to mention here that dumping of

waste is mostly caused in places like Hajaribagicha,,

Khadianga,layapura,Sunaelo,Ekarakhandi,Nayaldgah

etc. This has badly degraded the water quality of the said

river and the water has become completely unfit for any
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type of use. Google earth image of dumping in the river

has been annexed here as Annexure 1.

8. That it is worthwhile to mention here that in places like

Naya Idgah untreated r,vaste water is directly being

dumped inside the river through drains' This not only

pollutes the said river but also makes it unfit for any use'

Photo of drain which dumps waste into the river has been

Annexed here as Annexure 2

9. That it ls worthwhile to mention here that there is open

and unrestricted dumping in the fields near to the river.

The dumping in mostly happening in places like

Jeyapora, Naya Idgah etc.

10.That it is worthwhile to mention here that Kendrapara

generates around 7 TPD of wet waste andT TPD of dry

waste. For wet waste processing this municipality has two

functioning micro composting centre and for dry waste

there is one functioning Material Recovery Facility'W

AHTED

lN$l
CUTTACK.

sK.
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ll.That it is worthwhile to mention her that despite all these

facilities dumping in the river is still at large. Most of the

wastes under Kendrapara Municipality get dumped into

the river Gobari.

l2.That it is worthwhile to mention here that due to the

pollution the area the area has been infested with

mosquitos and many people have to suffer with water

borne disease

l3.That it is worthwhile to mention here that the construction

in the river bed at aforementioned site is ever expanding.

If those structures are allowed then entire river bed then

whole river bed will be full of construction leading to

flood and disaster. The river bed used to absorb the flood

water and because of such concrete structure in the river

bed it may affect the course of water which will have

adverse impact on Kendrapara town and people living

near the river. The Black's Lqw dictionary (pg 15a)

describes a river bed as hollow channel of a water course;

W
the depression between the banks worn by the regular and

"//

'llffl'J'P:T,ilH?
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usual flow of water; The land which is covered by the

water in its ordinary low stage; The area extending

between the opposing banks measured from the foot of

the bank from the top of the water at its ordinary stage

l4.That it is worlhwhile to mention here that the riverine

ecosystem has badly been affected due to destruction

caused to the river because of unauthorised encroachment

and dumping. Unchecked disposal of solid and liquid

waste has tumed it into waste water which has badly

affected the riverine aquatic system of the said river. True

copy of photographs of waste disposal on the river has

been annexed here as Annexure 3

15. That it is worthwhile to mention here that due to

insufficient water deposit of water in thenriver the ground

water of peripheral area most specifically Kendrapara

town has substantially reduced and also got contaminated

which cannot be used for any purpose as it may can cause

hazardous health problem. Even a report by Central

Ground Water Board has suggested the presence of

MED
AFV
rqpl,ft
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pollutantlikenitrate,chloride,fluorideetcintheground

water.TrueCopyofGroundwaterinforrrationBookletof

Kendrapara district has been annexed here as Annexure

4.

16. That it is worthwhile to mention here that several

independentreportshavesuggestedthatthesaidriveris

sufferingextremelybadlybecauseofpollution.Astudy

conducted by Quintessence the Journal of Humanities and

Science by Kendr aparaAutonomous College suggest that

the water has high acidic value and mostly due to

dumping of waste. Quintessence the Journal of

Humanities and Science by Kendrapara Autonomous

College has been annexed here as Annexure 5'

17. That the issues as stated above has highiy been

pubiicizedindifferentnewspaperandelectronicmedia'

drawing the attention of the authorities. But to satisfy the

vested interest of certain people no step has been taken'

The copies of news published in this regard has been

annexed here as Annexure 6'

AHITEI)
NOTARY

CI.'TTACK. l+\r 
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18. Those in their colourable exercise of the power and

position the respondent are remaining silent which will

take toll on the riverine ecosystem and cause irreparable

ioss to environment as well as local people of Kendrapara

and shall take away the livelihood of the farmers

dependent on the said river. Representation filed before

respondent has been annexed here Annexure 7

19. That the above mentioned action of the respondents

raises substantial question relating to environment as

there is direct violation of specific statutory

environmental obligation, the community atlarge other

than individual or group of individuals are highly affected

by environmental consequences, the gravity of damage to

the environment and property is highiy substantial, the

damage to public health is broadly miserable, the

environmental consequences relate to specific activity and

point source of pollution as has been enumerated in

Section 2(m) of National Green tribunal act 2010.

lrtglA
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20. Being aggrieved by the above action of the respondents

the applicant being a public spirited person and an

environmental activist claves to invoke the jurisdiction of

this Hon'ble Tribunal by way of filing this O.A. on

following grounds

GROUI{DS

I. For the instant application being filed u/s 14 of National

Green Tribunal Act and uls 24 of Water(Prevention and

Control of Pollution ) Act,l974 under the Act raising the

substantial question wherein the community at large and

the environment is grossly afTected and is coming within

the bit of Section 2(.m) of the Act. Section 2(m) of the Act

provides that substantial question relating to environment.

The arbitrary action of the respondents is an antithesis to-

the doctrine of public trust as upheld and laid down by the

Hon'ble Supreme Courl in a plethora ofjudgements

Section 24 af the Water Act 1974 states that

24. Prohibition on use of stream or well for disposal of polluting

matter, etc.-

" (t) Subject to the provisions of this sectian,-

(a) no person shall knowingly cause or permit any poisonous,

noxious or polluting matter determined in accordance with such

mE0
ARY
INDIA

SK. OSIUDDIN A}I

ADVOCATE, NI) I
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standards as may be laid down by the State Board to enter

(whether directly or indirectly) into any I fstream or well or

sewer or on landJ; or

(b) no person shall knovtingly cause or permit to enter into awr-

stream any other matter ythich may tend, either directly or in

combination with similar matters, to impede the proper Jlow of

the water of the stream in a manner leading or likely to lead to a

substantial aggravation of pollution due to other causes or of its

consequences.

(2) A person shall not be guilty of an offence under sub-section

(1), by reason only of having done or caused to be done any oJ'

the Jbllow ing acts, namely :-

(a) construcfing, improving or m.aintaining in or across or on

the bonk or bed o.f any stt'eam any building, bridge, t4teir, dam,

sluice, dock, pier, drain or sewer or other permanent v,orks

which he has a right to construct, improve or maintain,'

(b) depositing any materials on the bank or in the bed of any

streamfor the purpose of reclaiming land orfor supporting,

repairing or protecting the bank or bed of such stream provided

such materials are not capable of polluting such stream;

(c) Putting into any stream any sand or gravel or other natural

deposit which has flowedfrom or been deposited by the current

of such strearn,'

(d) Causing or permitting, with the consenr of the State Board,

the deposit accumulated in a well, pond or reservoir to enter

into any stream.

H AHilENsK.
ADVOCATE, NOTARY

CUTTACK. OoISHA r'.'nlA
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(3)The state Government ntay, after consultation with, or on the

recommendation o.f, the state Board, exempt, by notification in

the Official Gazette, qny personfrom the operation oJ-sub-

section (l) subject to such conditions, if any, as may be specified

in the notification and any condition so specified may by a like

notification be altered, varied or amended. "

Section 25 of the said Act states that

25. Restrictions on new outlets and new discharges.-l t

(l)subiect to the provisions of this section, no person shail,

without the previous consent of the State Board,-

(a) establish or take any steps to establish any industry,

operation or process, or any treatment and disposal system or
any extension or addition thereto, which is likely to discharge

sewage or trade elfluent into a stream or well or sewer or on

land (such discharge being herea/ter in this section referred to

as dischat,ge oJ-sewage); or

(b) bring into use ony new or altered outletfor the discharge of
sewage,'or

(c) begin to make any new discharge of sewage; provided that a

person in the process of taking any steps to establish any

indnstty, operation or process immediately before the

commencement oJ-the Water (Prevention and Control of
Pollution) Amendment Act, t988, for which no cottsent was

necessaty prior to such commencement, may continue to do so

-fo, o period of three months Jiom such commencement or, if he

sK. ostu
AOVOCA

cUTTACK.
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has made an applicationfor such consent, within the said

period of three months, till the disposal of such application.

(2) An application.for consent of the State Board under swb-

section (t) shall be made in such form, contein such particulars

and shall be accompanied by such fees as may be prescribed.J

(3) The State Board may'make such inquiry as it may deemfit in

respect of the application for consent referred to in sob-section

(1) and in making any such inquiry shallfollow such procedure

as mqy be prescribed. 2 [(a) The State Board may-

(a) grant its consent referred to in sub-section (l), subiect to

such conditions as it may impose, being-

(i) in cases referred to in clauses (a) and (b) oJ'sub-section (l)

of section 25, conditions as to the point of discharge of sewage

or as to the use of that outlet or any other outlet for discharge of

sewage;

(ii) in the case of a new discharge, conditions as to the nature

and composition, temperature, volume or rate of discharge of

the ffiuent from the land or premises from which the discharge

or new discharge is to be made; and

(iii) that the consent will be valid onlyfor such period as may be

specified in the order, and any such conditions imposed shall be

binding on any person establishing or taking any steps to

establish any industry, operation or process, or treatment and

disposal system of extension or addition thereto, or using the

new or altered outlet, or discharging the ffiuentfrom the land

or premises aforesaid; or

sK. ostu IN AHMED
ADVOCATE, NOTARY

CIUTTACK. ONI'' 'A. ]NDIA
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(b) refuse such consent for reasons to be recorded in writing.

(5) Where, without the consent of the State Board, any industry,

operation or process, or eny treatment and disposal system or

any extension or addition thereto, is established, or any steps

for such establishment have been taken or a new or altered

outlet is brought into usefor the discharge of sewage or a new

discharge of sewage is made, the State Board may set've on the

person who has established or taken steps to establish any

industry, operation or process, or a,ny treatment and disposal

system or ony extension or addition thereto, or using the outlet,

or making the discharge, as the case may be, a notice i.mposing

any such conditions as it might have imposed on an application

for its consent in respect of such establishment, sucii outlet or

discharge.

(6) Everyt State Board shall maintain a register containi.ng

particulars of the conditions imposed under this section and so

much of the register as relates to any outlet, or to any ffiuent,

Jiom any land or premises shall be open to inspection at all

reasonable hours by any person interested i,n, or alfected by

such outlet, land or premises, as the case may be, or by any

person authorised by him in this behalf and the conditions so

contained in such register sh.all be conclusive proof that the

consent was granted subject to such conditions.J

(7) The consent re/brred to in suh-section (l) shall, unless given

or reJused earlier, be deemed to have been given

unconditionally on the expiry of a period ofJbur months of the

sK. OSr IN AHMED
ADVOCATE, NOTARY
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making of an application in this behalf complete in all respects

to the State Board.

(B) For thepurposes of this section and sections 27 and 30,-

(a) the expression "new or altered outlet" meens any outlet

whi.ch is wh.olly or partly constructed on or after the

commencement of this Act or u,hich (whether so constructed or

not) is substantially altered after such commencement;

(b) the expression "new discharge" means a discharge which is

not, as respects the nature and composition, temperature,

volume, and rate o/'discharge of the el/lwent substantially a

continuation of a discharge made within the preceding twelve

months (whether by the sctme or a dffirent outlet), so however

that a discharge which is in other respects a continuation of

previotts discharge made as aforesaid shall not be deemed to be

a net4) discharge by reason of any reduction of the temperature

or volume or rate of discharge o.f the ffiuent as compctred with

the previous dis charge.

il. For that the environment as defined U/s 2(a) of

Environment Protection Act, 1986 provides

"environment" includes water, atr and land and the

inter-relationship which exists among and between water,

air and land, and human beings, other living creetures,

plants, nticro-organisnc and

CpTTACK. oDlsHA' INDII

property
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The term environment as defrned above inherentry

includes climate within its scope. Hence the present

original appiication which is being preferred because of

the adverse impact of the impugned action of the

respondent cornes within the ambit and jurisdiction of

Hon'ble Tribunal.

ilL. For that the action of the respondent is violative of

provision of Article 19(1)(g) of the constitution of India

which states that',g) To practice any profession, or to

carry on any occupation, trade or business,'

It is worthwhile to mention here that the water was used

for purposes of irrigation like farming oil seeds and nuts

but due to unchecked encroachment and excessive

pollution the river bed had become dry and had become

dumping yard. The above nuisance are being cause

creating environmental disorder in gros violation of

section 2(a)(k) and secrion2ae)@xbXc) of water Act

1974.lt not only aflbcts the human health but also affects

substantially to the eco environment system.

SK. DIN AHMED
ADVOCATE, NOTARY

CUTTACK. ODISHA.INDII
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IV For that the obstruction of the river r.'iolates the provision

of Section 7 and 39 of Orissa Irrigation Act, 1.959 which

stipulates that the natural flow of water at any cost shali

not be obstructed. Such obstructions are basically the

death nail for the river system affecting the livelihood of

the community and other eco revering system.

V For due to unauthorised encroachment and unchecked

pollution of the river Gobari the ground water of the town

could not be recharged or has been badly contaminated, it

has caused scarcity of drinking water in the said area and

also the underground water have been contaminated with

potassium, nitrate etc.w*

VI. "Doctrine of Public Trust"- There is an ancient Roman

theory calted as doctrine of Public trust. It states that

certain common properties such as air, water and forests

are immense importance to the people in general and they

must be held by the goveruIment as a trustee for the tree

and unimpeded use by general public and it would be

wholly unjustified to make them subject to private

AH*tED
sK.

NOTARY

CUTTACK' OgISHA. INDIA
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ownership. The doctrine enjoins upon the government to

protect the resources for enjoyment of the general public

rather than permit their use for private ownership or

commercial exploitation. The Hon'ble Supreme Coutt

recognized this principle in MC Mehta vs Kamal Nath

(tee7) I scc 388

VII. That due to dumping of waste the hydro morphological

state of the river as well as the aquatic life of the river is

getting aflbcted. This would ultimately result in affecting

the flow dynamics of the river, i.e. the amount of water

flowing per unit volume. A change in the flow dynamics

of a river can result in decrease in the water level of

canal, ultimately creating draught like situation which

would badly affect the livelihood of people.

VIII. For that a large number of fishermen communities who

were maintaining their family by fishing have lost their

livelihood as the river have almost died.

SK. }I AHHED
ADVOCATE, N6'[i,'.''

CUTTACK.ODIST{n. trt
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IX. For that s to whether the action is sustainable in the eye of

iaw being violate of Article 21 of the Constitution of

India or not. In the view of above factthat in any

organized society right to live does not limit to animal

needs of men. It is secured when he is assured of all

facilities to develop him and is freed from restriction

which inhibits his growth.

X. For that all human rights are designed to achieve this
,f-F+sC

?*

subject. Right to live guarantee in any civilized society

implies the right to food, water, decent environment,

education, medical care and shelter.

XI. For that air and water are the most precious gift of the

nature are not only essential to human but also to flora

and fauna. For that in order to protect the environment

and the ecology of man a special strategy has been

developed Stockholm conference on Human

Environment. Since then Indian goveffIment has also

taken severai legislative and executive measure in

SK. OSIUDDIN AHIIIED
ADVOCATE, NOTARY

c!,TTACr(. oDlstiA. fNDta

addition to constitutional amendment to protect and
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preserve environment. The judiciary has also played vital

role in protecting environment through its dynamic

interpretation of Article 21,48A and 51,{ of the Indian

Constitution.

XIII. For that the country accounts tbr 2.45 per cent of total

land area and 4 per cent of the water resources of the

world. Nevertheless, water is a scarce natural resource

with demands on it increasing on event of growing

population of over one billion. Since water is a scarce

resource, its sharing, distribution requires a regulatory

framework, which is brought about through not only laws

written but also traditional and customary practices. In

terms of statutory deveiopment, irrigation laws constitute

the most developed part of water law. These include laws

on embankments, drinking water supply, irrigation,

floods, water conservation, river water pollution,

rehabilitation of evacuees and displaced persons, fisheries

and ferries.

i

SK. OSIU AH$ED
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XIII. The Judiciary has propounded that the right to life and

hence the scope of Amicle 21, Article 48 and Article

51(g) can include the right to clean water. In case of

Narmada Bachao Andolan vs Union of India 10 SCC

664 the Hon'ble Supreme court held that the right to clean

water is fundamental right under Article 21 of the

Constitution. The court observed that right to clean water

is a part of the basic necessity of the human's right to life.

The state is bound to prevent water getting polluted

%-

s*

XIV. For the right to water falls as an inherent right vested in

persons who either acquire that right by ownership of

property or in curent scenario more appropriately are

more vested with an interest in it by means of stat being

its trustee. The water that is widely available everywhere

is owned by every individual. The state must therefore

ensure that the public is able to exercise their right that

means that the public has access to water and availability

to water. In ffiash Kumar vs State of Bihar AIR

19911 420 SC THE, Supreme Court held that "the right to

sK.osr DIN AH[IED
ADVOCATE, NOTARY

CUTTACK. ONISLI A. INDIA

live includes the right of enjoyment of life. If anything
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endangers or impairs that quality of life in derogation of

laws, a citrzen has right to recourse to Article 32 of the

constitution for removing the pollution of water or air

which may be detrimental to the quality of life". By this

judgement and many others the court placed a duty on the

state to ensure the rights of citizen are protected.

W. Further in MC Mehta vs Kamalnath ( I SCC 388

(lgg7) the Supreme Court ruled that the State is not only

bound to regulate water supply but should also help to

realizethe right to healthy water and prevents hazards.

The court also discussed how the principle of Roman law

"Salns Populi est Suprema Lex" (Welfare of people is

paramount law) is the abiding t-aith of the Indian

Constitution. Thereby the court assigned the state with a

positive role to help people realize their right and needs.

xvT. violation of state water Policy 2007 . Section 7 of the

State Water Policy States that Ecology aqd Water Quality

7.1 The imporlance of water for maintaining the

ecological balance of the

river system s would be an integral part of the State Water

MED
ARY
tNolr

E
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Policy. The

environmental impact of the irrigation projects will be

carefully evaluated before the projects are cl eared.

Wetlands like lakes, lagoons, mangroves, marshes etc

would be su stained and adequate conservation

measures would be undertaken through systematic

planning.

7.2 The preparation of the project plan will take into

account the requirement of environmental flow in the

river as a mandatory consideration.

7.3 Studies will be conducted in order to analyse the

requirement of water for maintenance of the riverine

ecosystems. Periodic repofts would be

brought out on the basis of these studies

7.4 Industrial and Municipal effluents should be treated to

acceptabie levels and standards before discharging them

into natural streams.

7.5 Both surface water and Ground water should be

regularly monitored for quality. Top priority will be given

to address water quality problems. The

SK. OSIUDOIN AHiIED
A9VOCATE, NOTARY

CUTTACK. EDISHA.INDIA

information should be continuously shared with people.

,:,o;.-
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7.6 Use of non-biodegradable materials should be

discouraged by suitable mechanisms'

7.7 The principle of "Polluters m ust pay" wili be applied

to meet the expenses of maintaining water quality.

7.8 Necessary and adequate steps should be taken

including legislation for preservation of existing water

bodies and their sustainable use. True Copy of State

Water Policy has been annexed here as Annexure 8

XVII Violation of National Water Policy- The policy has been

made directing the state agencies to fiame laws and issue

direction to conceming agencies to protect water fiom pollution

etc. True copy of National Water Policy has been annexed as

Annexure 9



29

LIMITATIOI{

That there is contlnuing cause of action due to on-going

uncontrolled disposal of untreated liquid and solid waste hence

the present application is not barred by limitation.

INTERTM PRAYEB

-

Constitute an committee consisting of Ministry of Environment,

Forest and Climate Change, Water Resource Department and

District Collector Kendrapara for reporl on status of pollution

and effect of pollution on the said river.

w-

SK.
ADVOCATE'
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PRAYER

It is theretbre prayed that this Hon'ble Tribunal may graciously

please to:

A.FufiherbepleasedlssuedirectiontotheMunicipality

Kendraparatostopdisposinguntreatedwasteinriver

Gobari in places like Naya ldgah, Jeypora etc'

B. Further be pleased to direct Government of odisha to take

stepstocleanthealreadypoilutedstretchoftheriver.

c. Furlher be pleased to direct the Government of odisha to

remove all the sands and shoals which has already been

dumpedandfilledupwithintheriverwhichhasalready

reduced the water retaining capacity of the river'

D. Issue direction to the union of India to interfere in the

matter and suggest the other respondents to act as per

appropriate provisions of law to protect the environment

and riverine ecologY.

E,. Fufther be pleased to direct State respondents to

undefiakehugeplantationworkonriverembankment

immediately to restore back the riverine ecology and

environment.

N AHMED
ARYSK.

ADVOC AT E, NOT

CtITIACK. OplSH,l' lN0ir
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F. Further be pleased to direct Kendrapara Municipality to

clean all the waste that has been dumped in the

embankments in places like Naya ldgah,, Hajaribagicha,

Khadianga, Jayapura, Sunaelo, Ekarakhandi, by itself

and other private entities

G. Further be pleased to direct state authorities to restrict

dumping of untreated solid and liquid waste into the river.

H. Further be pleased to direct state authorities to take steps

to clean all the pollutants that has been dlsposed in the

said river

I. May furlher be pleased to direct to implement policy for

conserving river taking into consideration National Water

Policy 2012 and State Water Policy 2007

J. Or any other order(s), direction(s) may be passed as

deemed fit and Proper

And for this act of kindness the applicant shall in duty bound

shall ever pray

Kolkata By the applicant

Date 16lAZlz0L>

AHMED
NOTARY

WM

SHA. lNlll

Advocate

SK.
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UI{DERTAKII{ G

The English translation of the odia annexures will be filed as

and when directed by the Hon'ble Tribunal. The applicant

craves the liberty of the Hqn'ble Tribunal to file additional

documents which could not be arranged due to the restriction

imposed during Covid.

AHIIED
NOYATTY

ilrylrlil
Advocate

a r n. ?.

sK.

li.li)1.
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BEFORE, THE I{ATIONAL GREEI{ TRIBUNAL

EASTERN ZONE BEI\CH, KOLKATA

ORIGII{AL APPLICATION No. ot 2422

Rabeya Tabassum Applicant

Versus

Union of India and others .Respondents

VERIFICATION

I Rabeya Tabassum aged 54years W.o Sk Sabir Ali At- Jobra

Cuttack-753003 do hereby verify and state that the contents of

application and the facts stated are true to best of

f. And no material facts which are available to me are

supressed by me in any manner whatsoever.

by

solemnly g,,i^1n beforr PA *:!$
-me by.'& ,..'ta--j*s "$'t"'zrl"' 

ertt(cant

being identifi erl t'v' e "'SArL -*a^1;

at Cuttack, dated" '$'t'

,5k. Osir.r ddin A

t
a

o
z,
m

N

l

frf r^^z i')'aiI
:,"r Advocate

- ;",:,JTni{Y, CITTTACK TOWN

b*-

T-A q.s -?awt-

6 .-14

i

a

i.
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BEFORE THE I\ATIONAL GREEN TRIBUI{AL

EASTERN ZONE BEIYCH, KOLKATA

ORIGII{AL APPLICATION No. of2022

Rabeya Tabassum Applicant

Versus

Union of India and others .Respondents

AFFIDAVIT

I Rabeya Tabassum aged 54years W.o Sk Sabir Ali At- Jobra

fr

cuttack-753003do herby solemnly afflrm and state as follows

t
That I am the applicant in this case

That the facts stated are true to the best of my knowledge

and no materials facts which are available to me are being

t supressed by me in any maruler whatsoever.

4 dentified Byr
U)

lraaz 9 
'a 

h ai Irl

7 crA &t s u-,"1'
Advocate Solemnly Sworn b

*. uy..( .,...Ta-1"*.s, SCL*)..

being identified uy....4.....I el^E t '{rzleV'
at Cuttack, da ted../. 6. I Sl rl lo I *

I oil
Sk. Osiu drtin Ahmed
iiOTARY, CUTTACK TOWN
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MINISTRY OF WATER RESOURCE
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No.

Items Statistics

1 GENER.A.L INFORNIATION

I. Geographical Area in sq km

11. Nunrber oi Blocks
lll. Nurnber of Panchayat
IV. Nr:tnber of Villages
V. Population as on 201 I census

VI. Avetage Annttal Raintall in mm

2644
9

230
1 540
1.439,891
t428.61

2 GEOMORPHOLOGY
1. Major Physiographic Units

2. Major Drainages

i. The saline marshy
tract along the coast

ii. The very gentle
sloping plairr

Mahanadi. Brahmani.
Baitarani

J LAND USE (Ha)
a. Forest Area
b. Net Area So*'n

4162
142156

4 MAJOR SOIL TYPE
Alfisols . Aridisols and

Entisols

5 AREA UNDER PRINCIPAL CROPS
l. Antmn -3260 Ha
2. Winter- 130398 Ha
i. Suntmer - l26i Ha

6 IRRIGATION BY DIFFERENT SOURCES
(Areas and nos of structures)
1. Canals

2. Net lrrigated Area in Ha

i. Major and Medium
Irrigation Projects-
78508 l{a
ii. Minor Irrigation
Project (Lift)-7020 Ha
(Rabi)

45725 Ha (Kharit)
3 1783 tla (Rabi)

DISTRICT AT A GLANCE
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7 NUMBER OF GROUND WATER MOI.{ITORI
WELLS OF CGWB (As on 31-3-2011)
1 . Nos of, Dug Wells
2. Nos of Piezometers

t6
ll

8 PREDOMINANT GEOLOGICAL FORMATIOI{S
Recent Alluviums and
sand dunes belonging
to Tertiary period.

9 HYDROGEOLOGY
. Major Water Bearing Formations
o Pre-N4onsoon Depth to Water Level in 2011
o Post-Monsoorl Depth to Water Level in 20il
. Long Term u,ater level terend in 10 yrs

in m/yr

Recent Alluvium
l.65mbgl to 5.43mbgl
0. I lmbgi to 4.90 mbgl
pre-monsoon shou,s
rise o{'0-2m in 33.3%
of-wells .2-4mrise in
16.7 % rvells and f-all

of 0-2m in 50% of the
rvells
post-monsoon shorvs
rise of 0-2m in 25Yo of
wells, tall of 0-2m in
52.5 % rvells

10 GROUND WATER EXPLORATION BY CGWB
(AS ON 3r-3-20r r)

No of r.vells drilled (EW.OW.Pz.SH.Total)

Depth Range (rn)
Discharge (ips)
Transmiss ivity (mrlda1)

EW-7
PZ-12
SL-2
DW-8
TOTAL-29
299 - 613
')-) 11

l5t -7445

l1 GROUND WATER QUALITY

Presence of Chemical constitLlents ffIore than
permissible limits (e.g. EC.F.As,Fe)

Type of Water

Nitrate. Iron ancl

Fluoride values are

higher in lirrited
patches.

Nornral(Prr 8.1 to8 .54)
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12 DYNAMIC GROUND WATER RESOURCES
(200e)

l. Annual Replenishable Ground water Resources
2. Net Cround Water Draft
3. Projected Demand fbr domestic and industrial

Lrses up to 2025
4. Stage of Ground Water Development

16726 ttN,{

8860 HM

1200 HM
52.97o/o

13 AWARENESS AND TRAINING ACTIVITY

1. Mass Ar,vareness Programme organized
Date
Place

No of Participants
2. Water Management Training Programme

Organised
Date
Place

No of Participarrts

One
l2-0 r-2005
DRDA conf'erence
Hall. Kendrapara
150

One

i 0.01 .05 and 1 I .01 .05

DRDA conf'erence
Hall, Kenclrapara.

50

14 EFFORTS OF ARTIFICIAL RECHARGE AND
RAII{ WATER HARVESTII{G
Projects compiled by CGWB
(No and Amount spent)

Projects under Technical guidance oICGWB (nos)

Nil

Nil

15 GROUND WATER
REGULATION

CONTROL AND

No of Blocks
hio of C.-ritical Blocks
No of BIocks Notified

Nil
Nil
NiI

t6 MAJOR GROUND WATER PROBLEMS AND
ISSUES

Ground water
Pollution and Water
Iogging
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1.0 II{TRODUCTION

Kendrapara district is one of the thickly'populated coastal districts of Orissa in

the eastern part underlain b1, alluvial deposits, i.vhich resr-rlted fertile agricultural lanc1.

Agriculture is the mainstay of the people and economl,of the district is mainll, based

ori agricultural production. The district has a total geographical area of 2644 sq I<m.

rvith a total popr-rlation of 1.439.891. The density' population of the district is 545

persolls per sq krr as per 201 I census. The district is having one sub-division. rvhich

is divided into 9 communitl, development blocks. The district as rvell as the

subdivisional headcluarter is located at Kendrapara towtl. Kendrapara district lies

betrveen East longitudes 86" 14' and 87"03' arrd North 1atitudes 20"21' and20o47,'

talling in survev of India toposheet no" 73L and 73P in 1:2.50,000 scale. lt is bounded

in north by Bhadrak district. in the nofih- east by Ja.ipur district and Cuttack district in

the west. in the south b1, the Jagatsinghpur district and in the east b,v' the Bay of
Bengal (Plate-l).

The river Mahanadi. Brahmani and Baitarani along with their distributaries form

the drainage system of the district with mostly anastolxosing drainage pattern in

natLIre.

The district enjo-vs irrigation facilities through ma.ior, medium. minor and lifts

irrigation projects. The rnajor irrigation pro-iects in the district are L)elta stage- l arrd

N4ahanadi-Cl'iitrapola irrigation system. The Delta stage- I is an old completed pro.iect

and tlie Mahanadi-Chitrapola is on goinr project. During kharif total irrigated area

{i'om all source is onlv 34986 hectares against average net so\.vn area of 142156

hectares in 2003-04. During Rabi season total area irrigated is around 38803 hectares.

The officers of Geological Surrvel,' of India have completed systematic geological

mapping. T'he entire district lias been covered by systematic hydrogeological survey

by the h,vdrogeologists of Central Ground Water Board during 1990-91, 1995-96 and

2005-06. The district repol't on "Hydrogeological Frame Work and Ground Water

l)eveloprnent Prospects in Kendrapara district, Orissa" was preparecl by Sh. P.I(.Das,

Scientist D in March 2002.
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2.A RAII\FALL AND CLIMATE

'fhe soutl"rrvest monsoon is the principal source of rainfall ir"r the district. 'l'he

district is characterized by a tropical monsoon clirnate having three distinct seasons in

a year viz. lr,inter, surnfiler and rainy seasons. The Bay oi Bergal. rvhich forms the

eastern boundary of the district, plays a vital role in corrtrolling the climate of the

district. Tlre normal rainfall of the district is 1501.3 mm. The annual average rainfall

in last seven y'ears is 1428.61 mm. About 75o/o of the total rainfall occurs during the

period frorn June to September. In the period between April and May. 3 to 4 cyclonic

rains generally occur in the district that causes a drop in the tenlperature. The relative

humiditl,'varies from 74 to 86 percent during the year. The potential

evapotranspiration values vary fi'onr 5.67 crn to 31.5 crn.

3.0 GEOMORPHOLOGY AND SOIL T}'PES

Physiographicall"v- the district can broadly be divided into tu,o distinct units. viz.

i. The saline nrarshy tract along the coast

ii. The very gently sloping plain

The saline marshy tract fbrms a long and narrorv strip along the coast. The rvidth

of this tract varies fiom 3 to 15 m and is intersected by tidal streams and covered b1'

shrubby vegetation. The gently sloping alluvial plains r,vith the altitudes van'ing

betlveen 10"5rnanrsl inthenorthwestempartto2.l5mamsl intheeastoccursinthe

west of the rnarshy saline tract and form most f-ertile part of the district. fhe general

slope of the district is tor,vards east and southeast and varies fiom 5rn/km in the u,est

to 1.6 rn/knr in the eastern part.

I-he distribution of different soil types in the district depends much on its

phy'siographic and lithologic variations. Based on the physical and chemical

characteristics, mode of origin and occurrence. soils of the dislrict may be classifled

into three groups nanrely AIfisols, Aridisols and Entisols.
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Al{isols: 'rhis inclgdes deltaic alluvia} sgils and this type of soils occupies nearly

90% of the entire clistrict area. The deltaic alluvial soils are generally deficient in

phosphate (PzOs) and nitrogen (N). Both the total and available potassium are fairly

adequate and PIr varies between 6'5 and 7'3'

Aridisols: These are saline and saline alkali soils and occur in small pockets in

the north eastern and south eastern corner of the clistrict near coast' These are rich in

calcium, magnesium and also consist o1'ha1f decon'rposed organic matter'

Entisols: These include coastal sandy soils and occur as narro\\i elongated riclge

along the coastline. The soits are deficient in nitrogen' phosphoric acid and humus'

but t'tot in potash anc{ lime.

4.0 GROUND WATER SCEI{ARTO

4.1 Aquifer SYstem:

The aquit'er system in the district may be broaclly divi<led into (i) Shallorv aclr-rit-er

ancl (ii) Deeper aquifers.

{i) Shall0w Aquifers:

The thickness of" shallorv aquil-ers Varies widely due to saiinitv problem in the

district barring a narrow tract occurring along the extreme u'estern parl of the district

rvhere there is no salinity problem. In the saline hazard areas the thickness of the

shallolv I'resh rvater bearing zones varies frorn negligible to amaximum of 95 m' The

occurrencL' of clav horizon at the top surtace (fiom ground level) reduces the

thickness of fiesh water bearing zones to almost zero level. Normally the thickness of

fresh shallorv aquit'ers varies tiorn 15 to 20m or mole r'vithin the saline hazard tract

lying west of Indipur-Kendrapara-Karliopatana section and east of this section the

thickness of shallorv aquifers generally attains almost negligible thickness except in

isolated pocl<ets (in abandoned river/stream channels and sand dr"nes) where

shallorvltop fresh u,ater bearing zones extend dorvn to a mAximum depth of 10 to 15m

with the average thickness of 5 to 6rn. The top fresh water bearing zones extends

clorvn to 90 or 95m depth in the south-western part of the district.
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{ii) Deeper Aauifers:

The occurrence of fiesh rvater bearing deeper aquifbrs is identifled liom available

borelrole data down to a maximLrm depth of 612m. In the ma.ior part of the district the

depth of the boreholes are restricted to 300nr. Onl5, lor a small part in the southrvest

the inlbrmation are available dorvn to 500m depth (Barsalar-Garianga area). The

available informaliorr indicates that in general the deeper fiesh rvater bearing zones

are sand rvitched betrveen saline water bearing zones. The I'resh \&ater bearing zones

are composed of sand. silt. clay, gravel and amorlg these materials sand and gravei

horizon and mixture of sand and gravel zones prolific fiesh water bearing aqr-rifers.

The sand grains vary in size fiorn f-ine to very coarse while gravels are normatl,v" tine

to medium in size. The distribution of liesh r,vater hearing zones have been divided

into differeilt sectors as follo.'l's:

Sector- [: Indipur-Chatra-Barimul-.lajang-Patamundai-Namtara-Pegapara:

This sector occupies the nofih u,estern and also major area of northern part of tl-re

district and fresh water bearing zones occurs liom 106m (Chatra) to 136m

(Patamundai. eastern part) depth witli the average depth around I20rn belotv grounds

level and extends donn to 300m depth. except at Indipur (265m).In the extreme

western part of this sector (w.est of Chatra) ground water is fresh all through.

Sector-2:

This sector occupies the north eastern part of the district and the fresh u,ater

bearing zones occurs on an average below 190 m depth and extends down to 300m

depth or more.

Sector-3 : Patamundai-Gopalpur (.Rajnaqar) Basantapur:

This sector occupies the nriddle pofiion of the eastern and east central part of the

district and fiesh w'ater bearing zones occurs belor,v 90 to l00m depth except at

Basantapur near coast r,r,here fresh zone occurs below 1 14m depth and fiesh zone on

an average extends beyond 300m depth. The occurrence of prominent aquif'er zones

in the eastern part (Gopalpur) extends down to 280m depth rvhite in the west

(Patarnundai) it is restricted to 230m depth.



5+

T.iris sector occupies the central portion of the rvestern part of the district ancl tlre

tiesh water bearing zones occur beiow 155m (Kendrapara) to 205m (Silipur) depth

and on an average it occurs beyond l80m beloi,v ground level and extends dow.n to a
maximum depth of 360m (Kendrapara) r.vith the average depth around 300m below
ground level' Normally the occurrence of prominent zones is restricte{ rvithin 250nr

depth.

Sector-5 : Ramachandrapr"rr-Gar:i an ga-Adam pur:

This sector occupies the r,vest central portion of the southern part of the district
and the fresh water bearing zorles occur belorv 60m depth at Ramachandrapur in the

south and below 80rn depth at Adampur in north and in between at Garianea fi-esh

zones occllrs belorv 66m depth.

This sector occupies the part of east central and eastern portion of the <listrict and

it is reported that in this sector saiine r.vater bearing zones extends dorvn to 300m

depth.

This sector occupies the northern portion of the southeastern part of the clistrict.

Scanty data of PHED iube rvells indicate that fresh water hearing zones r,vith chloride

concentration less than l000mg/l occurs in betrveen 200m clepth and 250m depth

range.

Sector-8 : 13arsalar-Karliopatana-Balada:

This sector occupies the sor-rthrvestern corner of the district. In this sector a small

pocket occurs in extreme southwest corner (north of Khandatari)ol'tire district do not

sufl'er fronr anv salinity problern and the ground water is fresh all thr:ough. ln Basaiar-

Karliopatana at deeper depth saline and fresh water bearing zones occur alternativeiy.

v\,.
(uN\r
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4.2 Aquifer Parameters

The cumulative thickrress of the aquifers that have been tapped by the deep tube

r.vells varies ltom 20 to 6gm with the average value ranging fi"om 30 to 40m. l'he

yield of these tttbe w'ells varies fiom 22 to 7l Iiters per second. On an average the

yield varies between 30 to 40 lps. The Transmissivity value range from I l0 to 7415

m'iday with the average value ranging from 1000 to 1500 m2lclay. The storage

coelficierrt values vary I'rom I.6xl0-a to 8.8'10-j rvhich indicates that the deeper

aquifbrs are under confined conditions.

4.3 Behavior of Water Level

Depth to Water Level (Pre-monsoon tntl post-monsoon)

The clepth to water level has been measured fiom the National H.vdrograph

Stations situated in dif{brent blocks. The pre-monsoon (2011) water level data varies

ltom 1.65mbgl to 5.43mbgl. The shallorv \l,ater ievel rvas measured tiom Marshaghai

and the deepest rvas at Patamundai. -l-he depth to water level map (pre-monsoon

201 I ) is displayed in plate-lI.

The post-nlonsoon depth to r,vater level in (201l) varies from 0.1lmbgl to 4.90

mbgl. T'he deepest water level was at Kendrapara and shallorvest was at Chatua.

Plate-lll represents depth to water level in post-monsoon 201l.

Seasonal Fluctuatton

The seasonal u,ater level fluctuation in 2006-07 varies frorn 0.78m to 2.47m.

Long Term Watey Level Trend in last l0 yeur

TIre long term u,ater level trend (10 years) in pre-monsoon shows rise of 0-2m in

33.3% of rvells,2-4rr rise in 16.7 % wells and fall of 0-2m in 50% of the wells in the

district.

The long tenr water level trend (10 years) in post-nronsoon shorvs rise of 0-2nr in

25o/o of u,ells, f-all of 0-2m in 62.5 % wells in the districr.
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4.4 Ground Water ExPloration

Exploratory drilling has been tal<en up by the Central Ground Water Board in

Kendrapara district rvith the objective to delineate cleeper fresh w'ater bearing zones

a,d tlieir yield potentiality. Tilt March 2011,29 nos of bore wells were dr:illed out of

which T lvere exploratory r,r,ells. l2 Piezometers,2 slim holes and 8 deposit u'ells

were drilleci in the clistrict under normal Ground Water exploration programme and

Accelerated Exploration clrilling Programme. The ciepth range of- tirese wells varies

from 299m to 613m belou'grouncl level. The yield varies from22lps to 71 lps' The

Transmissivity varies fiom 15I mr/da.v'. to7445nrt/du1''

The hydrogeology of the district is presettted in the plate-lV'

Water4.5 rces:

The groundwater resources of the clistrict have been assessed adopting the

metlrodology recommendeci by the ground water Estimation Comnlittee (1997),

constituted b-v Govt. of Inclia. fire task ivas jointly carried out bv the cerrtral Ground

Water Board and Cround Water Survel'aud lnvestigation, Depafiment of- Water

Resources. Govt. of Orissa. The block u'ise computation of ground water resources in

the district has been presented in tlre table u1.5. The annual replenishable ground water

resolrrces in the district are computed as I 6126 HM. The gror-rnd water draft fbr

irrigation is through dug rvells and shallow tube rvells'

So t-ar ground water development in the district has been meager and all the

blocks fall under the saI'e category. The stage of ground water development varies

fiom 38.29oh to 67.95o.h in diff-ererit blocks. The overall stage of ground r'vater

development of the district is 52.97Yo. The gror-rnd rvater budget of the district is

presented in the plate no. V.

UY.
\\p"'
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Table 4.5: STAGE OF GROUND WATER DEVELOPMENT OF

KENDRAPARA DISTRICT (BLOCK WISE)

AS oN 3rst MARCH 2oo9

* FRESH WATER LNCONII]INED AQUIFERS EITHER ABSENT OR

AVAiLAtsLE IN POCKETS

4.6 Ground Water Ouality

The chemical quality of ground water of the district has been assessed on the basis

of gror-rnd water sarnples collected during ground w'ater monitoring. hydrogeological

(ln ha m)

w-

SI

No

Assessment

IInit/BIock

Net Annual

Ground

Water

Availatrilitv

Existing

G ross

Cround

\Yater

Draft for

i rrigatio

n

Existing

Gross

C round

\Yater

f)raft for

domestic

and

industrial

lvater

supply

Existing

Gross

Ground

Water

Drnft

for all

useS

Allocation

for domestic

and

industrial

requirement

suppty upto

next 25

)rears

Net Ground

Water

availability

for future

irrigation

development

Stage of

Ground

Water

Develop

ment

(%\

1 Aul 764.A0 297.04 44.00 341.00 423.$0 41.63 14.63

2 Derabish 4096.00 7642.04 133.s2 1775.00 174.00 4-t-.]-1 4J.JJ

a
f Garadpur 3700.00 2280.00 234.00 251,1.00 306.00 67.95 67.95

At Mahakalpada 0.00 0.00 0.00 0.00 0.00 0.00 0.00

5 Marshaghai 0.00 0.00 0.00 0.00 0.00 0.00 0.00

6 Kendrapara 2367.00 1036.00 89.83 1125.00 104"0{} 47.53 47.53

7 Rajkarrika 0.00 0.00 0.00 0.00 0.00 0.00 0.00

8 Rajnagar 0.00 0.00 0.00 0.00 0.00 0.00 o.00

9 Pattamundai 5799.0t) 2946.{tO 158.80 3105.00 193.00 53.54 53.54

District Total 16726.00 8201.00 660.00 8860.00 1200.00 7326.00 i) q7
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survevs and ground lvater exploration.'l'he range of difTerent clrenrical constituents in
shallorv and deeper aquif-ers is as fbllorvs (Table- 4.6):

Table- 4.6: RANGE oF CHEMICAL CONSTITUENTS IN DIFERRENT

AQUTFERS

SI

No

Constituents Shallow Aquifer

Range

Deeper Aquifer

Range

I P 8.10 - 8.54 7.46-8.85

2 Specific Conductance

^ -[\ --(l_rs/clx at l: L )

329-1219 672-1023

J Sodir,rnr Absorption Ratio 0.11-4.64 0.45-2.44

4 Calcir,rm (mg/1itre) I 8-85 11-78

5 Magnes i Lr rr (rng/l itre) 5.6- 1 03 0.6-35.3

6 Sodium (mg/litre) t2-276 t4-93
7 Chloride (mgllitre) 2t-tt3 60.4-149

8 Fluoride (mg/litre) 0.00-6.94 0.3s-0.36

I Nitrate (mg/litre) 0.2-110 /..)
l0 Carbonate (mg/litre) Nit-38 l5-42
II Iron (mgllitre)

l'he above tahle infers that the shallorv sround r,r'ater in the district is alkaline in
nature and is sLritable for dinking purpose excepr in some local pockets. The higher
f'luoride concentration has been found at Nikari and Rajgharh. The high iron

concentration nrg/lit has been noted from Gogua, Rajgharh and Chatua. The high
nitrate concentration of I l0 mg/lit has been found at Kendraopara. rvhich may be due

to increasing r-rrbanization. It has been found or-rt that the groundwater falls in lotv
alkaline and mediunr to high salinity classes i.e. CzSr and C:Sr class of U.S. salinity
classification. The C:Sr type ol water is suiteci for most tvpes of crops while C:Sr
type may be Lrsed fbr salt tolerant crops.

'fhe deeper ground water is also alkaline in nature and no pollutants like pitrate

and fluoride have been lound beyond permissible limit. so suitable for don.restic

purpose. So far as U.S. salinity laboratory classification is concernecl, the deeper

0.08-13
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The suggested cropping pattern and expected command area o1' the above

structure are given belou,in the table-4.7 (B):

Table-4.7 (B): SUGGESTED CROPPING PATTERN

W
The areas tbasible fbr diflbrenr type of ground w.ater structLrres (plate-vl)

are stated below:

Dug Wells: The dug r.vells are t-easible in the western part of the district covering
Derabish. Patkura and parts of Kenclrapara blocks. Centrifirgal pumps of I to i.5 fl.p.
may be installed in the dug ells. The clistance betrveen any t\,vo energized clug rvells

should be kept at least 150m to avoid interfbrence.

Suggested Cropping Pattern/Area (ha)Type of

Structure Kharif Rahi-.1 Rabi-2
DLrg well n,ith

pump set

Paddy'-2 Wheat-0.2

GroLrnd nut-1.0

Ground tut-0.8

Filter point tube

rvell

Paddi'-,{ Potato- 1.4

Whearl.0

PLrlses- 1.6

Shallow tube well Paddy- I 2 Potato-2.0

Ground nLrt-2.0

Vegetable-2.0

Wheat-2.0

Paddy-2.0

Ground nr-it-2.0

Medium tube rvell Paddy-20 Potato-3.0

Ground rrut-3.0

Vegetable-3.0

Wheat-3.0

Padd1,',2.0

Pulses-4.0

Ground nut-2.0

Deep tr:be r,r,ell Paddy-20 -do- -do-
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ground\,vateroftheclistrictlallsinC3Sl(lou,'alkalineandhi-ehsaliniti'class),which

is suitable lor salt tolerant crops.

5.0 GROUND WATER MANAGEMENT STRATEGY

5.1 Ground water development:

The groundwarer development possibilities oithe entire district have been described

on the basis of hydrogeological condition of tire area. The Ground lvater development

in the district is rnainly through dug rvells and tr-rbe wells, rvhich include filter point,

shailor,v, medium deep ancl cleep tr-rbe we11s. The ground water is mainly used fbr

drinking and irrigation purposes. The stage of ground water development in the

district is low. So far as 52.97o/o of its resources has been exploited. Hence a strategy

for detailecl ground w-ater development is required. Based on hydrogeoiogical

conclitions of tl-re district f-easibilit5' of gror-rnd rvater structures and their yield

prospects has been indicated in the table: 5.1 (A) & presented in plate- VI.

Table-5.1 (A): FEASIBILITY OF GROUND WATER STRUCTURES

u\
\\)k

Type of Structure Specifications of Structures Yield prospects

Dug rvells frtted rvith

pumps

8 to 10m deep, dia- 4m 45-50 m'/dav

Filter point tr"rbe rvells I5 to 25m deep, dia-lOcm*5cm Upto 5 lps

Shallow'tube rvells Upto 50 m deep, dia-l5cm LJpto 15 lps

Medium deep tr"rbc

rve1ls

Upto 150m deep in non-saline

areas. maximum upto 80m deeP in

saline areas. 25crn*20cm dia

30 - 50 lps

Deep tube wells Upto 300rn deep, Dia 25*20cm 20-50 lps
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5.2 Water Conservation antl Artificial Recharge:

As the stage of ground water development is low and there is no report of
large-scale depletion of water levels. et present tlre artificial recharge is not required
for the district.

Hor'vever in the salt-water infested areas" which contribute more than 60 % of-the
district. suitable rain water harvesting is necessan,. The fresh rvater can be collected
in large ponds. abandorred channels and ox-Bou, lakes and can be Lrsed for irrigation
of Ravi crop' Creek irrigation is another innovative tecl,niqire by rvhich the fresh
water of'the tidal channels can be conserved and usecl for irrigational purpose ciuring
Ravi season. The fli'esh rvatet' of the river is allorved to enter the creek sy,stem b1,

means of sluice s)'stem in full ancl/or new moon day's and can be Lrsed fbr irrigation.
This is repeated as per the need and hence the creek svstenj can rrork as a canal
svstem.

6.0 GROUND WATER RELATED ISSUES A1YD PROBLEMS

Ground water Problems: T'he gror-rnd water prohlems inclucle \\.ater log-ued

area, pollLrted area.

Water Logged Area: The rvater logging phenonrenon occurs in the western part
of the district seasonally covering approximately 350 sq krn area, though the major:
part of the district enjoys surfbce irrigation facility througl'r Delta stage-l project fbr a

long time.

Polluted area: The chemical anal5,sis results of lvater samples from pheratic
zones indicate that pollutants like nitrate. chloride. fluoride etc. occurs be_vond

permissible limit in some isolate local pockets.
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Filter Point Wells: J'hese structures are feasible in the western part covering

Derabish. Patkr"rra. and parts of Kendrapara biocks. These w'ells are very successlul

on the recent flood plain deposits occurring along the banks of river and stream and

also on the bank o{'moribund channels of rivers or streams ancl r,vithin the dried up

stream courses. 2 H.P. ejecto (iet) or centrifugal pumps may be fitted depending on

the designing of the rvells. Centrifugal pumps may' be used in the lorv lying areas

where water levels are velv shallorv and dran,dou,n is less. But where pumping \\,ater

level goes bey'ond 7 or 8m below ground level. the installation of ejecto purnps is

advisable. The distance between anv two energized dug wells should be kept at least

l50m to avoid interf-erence.

Shallow Tube Wells: 'l'he shallolv tube u,ells are fbasible in tlre western part of
Patkura and Derabiish blockls. Submersible plrmps of 3 H.P. rnay be instalied. The

distance between any t\vo strllctures should prel-erabll' at leasr -:00m.

Medium Deep Tube Wells: The medium deep tube wells are feasibie in the

westerll part of Garadpur and Derabiish blockls. Normalll,the deeper depth (>l00rir)

are f'easible in the extreme soutlr western part of- Derabish and Garaclpur blocks. rvhile

in other parts the depths rna,v- be restricted to 70 to 80 m clue to salinity problem. The

distance between any tw.o structures should preferabl.v at least 500rn.

Deep Tutre Wells: The deep tube wells having the depth range 200 to 300m are

fbasible in entire district except in fbw isolated patches to tap deep fiesh water

bearing zones. These tube wells can run lor l0 hours in a day. The distance between

any two structures should preferably at least 500m.
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4. Proper care should be taken to avoid over exploitation, i,vhich rnay disturb the

hydro- chernical balarrce of fresh and saline water leacling tcl contamination of
saline rvater ingress.

5. clustering of tube wells should be avoidecl particularlv near seacoast.

6. The scope ot-conjr"rnctive use of sr-rrf-ace and grouncl water may also be studied in

the cornmand area of delta stage-1 irrigation project particularly in the western

part of the district to minimize seasonal water logging problem.

7. Since vast tract of the dislrict is saline inlested and be-vond the reach of canal

netrvork, suitable creek irrigation projects can be taken up to facilitate irrigation

fbr the Ravi crop.

8' The people participation is essential for large-scale development of ground rvater.

Financial institutions and bankers should extent necessarv co-operatiorl to
farmers. GI{IDCO and rural electrification corporation should also take steps for

energisation of r,vells to ensure optimunr utilization of groLrncl r,,vater resources

W



67

7.0 AWARENESS AND TRAINU\G ACTIVITIES

The programs were organized on l0'1. lltr' and 12'1' .Ianuary 2005 at DRDA

conference hall" Kendrapara.. More than 150 persons including farmers' Rlock

Development off.ices" District Level officers/olficials have participated in the

programme. Deliberations on gror:ncl g'ater cievelopment protection and conservation

rvere held among participants and CGWB scientists. Different posters rvere displa'ved

lor conservatiorr of gror-rnd \\'ater grotrnd \vater pollution and its ill effects and

slogans protecting this valr-rable sollrce. The programs have received high

appreciation and rvere rvidely covered b1,' press as well as electronic media'

8.0 AREAS NOTIFIED BY CGWA

The stage of ground ltiater <levelopment is lvell rvithin safb category and there is

no over exploitation aud major threat of Ground water pollutiort and Depietion'

Hence no area has been notit-ied by CGWA'

9.0 RECOMMEI\DATIOI{S

1. The development of grould water on large scale requires block as r'vell as Gram

panchayat wise large scale cletailed hydrogeological maps'

2. intensive hydrogeological surveys and exploratorl'- drilling aided by remote

sensing and geoplrysical investigation ma,v be taken up .iointli; by the state and

central govt. agencies.

3. As the entire district sr-r1'lers from salinit,v problern it is essential to precisely

iclentifl, the fresh water aquifers through borehole logging to avoid failure of tube

rvells in saline hazard traot. Cement sealing should also invariably be done

precisely to seal off the saline aquit-ers

$
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*.hr.i?fu#(rrqr:, t*w J*md rlF&mai$+ enrl E*irm : Sirmrt -}&ilw i=am I 45

&s*sh55trE,'*'e Jrs:r'nat dl*msriii* xd kjqrse

Eiarsd.k*i{es b*e; 1*:&'dt, Fekaa'tr&t0' W' *E-E*

*ffirid1t*Bl{E{dr#I3'4r'rtmxn*e* edlege' H+draBa-a ISSH ?H? -T?BE

Water Ouality Analysis of Gobari River at Hendrapara T*u'n, 0disha

5irfirr 5r'rr1i*irtirr'*y. Stoti Frrtt,Jrr. 5ukunt';rr R,:ut. Subh*karrt l{hcrrduc-rl'

{iourrr Prcsa'J Srrnti';i* ' !'}ruchisnritn &s}rerfl

INTREtrUCTIOH
The nv*r {:i(ltlari flnH.r fn:nr F,tirhirnLi,.jt-Frtitffi lsiand at tsi"rha{:tllpllr in Ct-[tacq distrir:t'

t[a'Ve'r5ft: tlttrrugh ,lalpur distnct *t Firnctru P;lnrjav in nnrlh-we$ dir*clion Tlre nuer fflnns

ilIfi10st L-t hcrdff line Lt*tl,.|'een the Cistrrct of 'laipur irnrl Kendraprara After enteflnfi ht'l thE

district, it passes thrfiLrgh Firripala {trirabi$11 hl**}ti Rajar-151a- Raghu*eiptlr. Kuj;tllgfi'

Kendrapari: rllr.lllrfipalh,, N*gpttra iKenrlrapirra htft[tr], Enrlilrul, tLrrll'luHu]a' Bagachhetii:'

fhan*rptlr {htahirl,'r:lpari: t-rlact] a$d l'ilallri rnergrs iri 8av' r:f Eengat at Biltighara rll'sllth

Ei,;er.

Agsrfr4cr
iteutnfontrslif+ tlrcugh*theri-rndlrumantCIes.renli*[t,1'r'i.1tErSirfe drinH ngt

Llt*;[118 det*mtinirtgThe,nntL:entoc stLrilypres*ntcfililfit:1nE Cr!il11,CFrovidil:1 5.{lLlrtle;1t1tcrlhiCh irnptrtantildish.1r_;cLrari+,,;rl*r{-i I r-rl Ken,lrapara,11t-titl,tv
uland allcalni[,'rrnlfill. aeidthL}H.diEsolued rrx!'_qErllrJeitttttivatilcn. i1nill\ 5edof

thntfr:ilnd;t
{LtheFrtrnt rlrser+ationi+.-

ILLrnd rl(r',ijnstre.3nlR:VerL;t\(iiitf r t-i(t[iari
llreDIu,'LrteIandinac:itlic natlrre\\,eIelllsite finduirtetrrfofvillue sanl[rlegthe pH
allincnntent.*lsE{ltvetheand Lrxlger'I,t ntinaliialitie nStLlre. ircidltlll:i Ltr sliglttlv

-ftiritter thelhe Irtt1,'r:fthett:,lLre llnwingwtuch lll*]-!J'rt'.ltefthe fir.rtluali*g5ilrllFlt
th+Fronr

",;atgr
thettrith presentnfthe,11 n}xlnq *x\,rJeft'r*;hi I l-[ helPi.lf+*$.

therrnLtt.llt in rangfsrespectiueallthat !'iitteltre(in S.ftid srrfiplHsitrnUHSligAlr*ll
.tLIE{!LICEdtctilsilE f,r=sc:[ueirl CXtrSenBLIifcrsttrtab[* purpnses.ntl ,:irinkrnglrn*

rluthp tcrTlraaci*:crther rlra'{andntrcrcller: p*llutantthrcughis.+
L r-:*nstrnred LiY

andIt nlEitesitellet',uEfn1nnuterhlswastecfirntcunttllGlfUI 'tr$nniIdepr--isiti*n
NtJLlter*fAtaalinitl,'tho:r:in*f micrr:-crgani:;ntrLtrurbertlttinl:rf "l5e:;which

furl',raiefofutilisat:fitlrll*rerrfncetlil*-lin preserepresentingstrghtty higlr*-r
areil "L)t hlltr,,ffi:frelillS rlepnsR,cnc"nrltofi.lteandrlLrqlosecleill'),ng

v/r]ters.
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{.&1rn}e "++r:*:*- t}rys Jm# a$Hwm4tiffi ms} Scie*c: Eicrtlw{ J*ib&* tesu f s

rlearJerfibr.r *f lUkh*kahera h{ftrk--the rluentraverses a tutatdistaneE fif 83f"3fiH[T1s mut

flI $rhi[h ]4:i Kms i{rc in tlre 'ilstr:ct" [f KtrnL1r']Firr'1.

i:ld,:il"ifl is a rruennr Blal,E .rf lnrjin Iourlrrl .it r.ta;t*rT'r regir-,n v;ittr ,tE'-i Kni* rf [*L]sti-l1

Ir$ion" The *rritnct l{enrJri:parir :i; sitlrrtlErl xt the cilLlst;rl belt ol r.-lt}lsh;t lacnted Llrt*;een

:[-r ]tJ'tlrjnn latitildr frr-r,:J 8E::5'easl lonsitu,Je *',ith Lln altitllde +f i3 nlet*rs Irtln.l s*fl

lev+l- K*nrlraFara i:: *tr-ialed r:rn the Lranl,q of river {lobari wltti -: ptpr-llati*rt '-*f neartlt 11,

4,i.itli rx prr 2L't I : [*nEL[5. BeEides {il:lh'.rn tlre other l*irdinql riuer li]rr Eml]mani' Birupr6,

Luna. ;tnrl rllr;tropktl;r tlr. *ls* runs throLtgh the Ken'lripilra C:strict'

Watt=r is ir ttarrsp,*r*nl. t;lst*less, cdilLtrless ilnrl lletlrl'i cclrlLlrles:1 Sllt]Stnrr[e thili

ir il'lr nrain constrtr-rcnt *f e*ftlr's stres[n5, [itke:: itnd r:]rleans ;ln{l the ftllids of nl*st tlvini-i

*rgfinism" lt5 chem,*.rl f*rrTlula iE H.i:]- nlellnitlll that etrr:h Lrf itsi mclecute cr-r*Ltin nne

or+$enancl'"'iohvdr-+gen;lir:ntstllatarec*nnecte':iLrvcu'vatentbcnd':itricth'spe*ling
water rrfers to the titirrid stite cf a tutrshnce that prrvtril: a1 sL:ndi:rC i:nrhientlenlperl:tuE

*nd pressr;re- Lrut it fften ref*rs alsr to its s*i:cl st;tte (.ce i ilr its gaieous state istreanr cr

d;fitel t,Llpfiurj- lt irlso ccrl-rr in lrature a5 5f1t]$,,, glirciers. ic+pirc*.s irnd :cet-:+rgr, r:lct:rl'

Iog, de''*'.' aqui-lfers anrl atnto*pheri[ hlnn]idifi'

tlLle tr *urr pnput*tifin. nlitsr dr:forestatrtn r.rrharrizatinn, heiiv\' itrdustnalizirtinR

*nd r:r:6versir:rr *t flre*t tirn4 int* r:rr:pland tlre r';trote vorater *f tlre *irrllr is pclluted Th*

r.*te of ,,;irt*r pi.=llulicn ls graduatlv rncre;ls*ng day h1- rlav. The rel*ase cf indrtstriirl efflitent:;'

s*udli$e. irci,J rain" u+es ,:f pesticide:, leitil'rzers and surLtc* runc{f p*llute the Ireslr ',r?aler

of nver, slrf;arE;, pfind* anc! l;etla*ds iFl*rd[]er$. i tiEii. Arldilrnn of thes;: p*llutants rJrange

the qu;.tltr, oI',,,;ater t:1' rhanqling FH. hllrclness, turhiditl and disstlua 04"9eft m'rkinE lt

Llnh'lgienir Inr [:vin6 orltranism iAFAH. 1 Ligitl

The riuer *rlhari is the miliBi r"taler rtsour[es r:rf thf peilples ilf Hi]r]dlaparll til'l''11

*nrl it:: a,ljacent v:tlilEe:. I"lo*t *f the pe,":ple and their li!'estock d*penrl ttpon the wilttr *f

ilrr nver r:ialtlari for their hasiic nee*s iTS l'(e[l irs i:gricultural purpt--rse. Sul nur"'i:-cii-lY:;

throrlgh agricuttr;rr:l nrn-nff i.rncl clepcsition *I martet'+,aste intc tlre rluer n"lake it* r"*ter

1-,n5,Ll;l;1trli? fr-rr clnlnlr:t1 pLIry.1CSE. Sc it is lr:gh titne reqit:re* tr1 te:lt the t"irter ql-llrlih and

pecg5:rilry strps ,:!rrritld l.re takrn t+ ntin,rtt.ze ts poltLrtion This $,'rr<. i:: * lllere strp to

cr*ate ilttrilrelleSa; iln'lfing ttre per-:prle tc: ::clve this prchl*nl 
",'lt'ch 

:s highlY ne("essilry"

MethodologY:
sele*tion ot site: As ther* are s*v*ral tirrge pirtches of irgricrtltnrirl lancls i:t:otll nrur*

ilrirn thnLrsand hectirres and llre pecple rncr* ttltln 6D% *ep*rrd upon aEriculture fnr tl-leir

li,uelilror:,1. Fflr tne pltrFl,-se cf Lretter viefrling. farners tl5.e qhenitmlfertilizers *nd difterent

pe5ti[ides l,,r,hrch ntns tlrrr:ugh the *'fferent rivltlet':" natural clralnage of wfrt*r fr*m the

larg* aqricultLlr;rt patcrleE iltrx€d :nto tlre riuer i *t-ilri flt diltrerent plate$. $r: that tl'lere ii
.r cl",ance nf pnllLrtinn cf ,,{,alrr of llre river ticbi.lri lt is tretause the river {-iCIllirl ls f+nned

(vut
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Lirifrcil:..s*#;r'r{;i:. tihc Jsumel sf t**miti** md5<iwr* : ilr"mmdlx&n'lac,is=m I W

hy thr -{rfl}$ff1 'nf d*fferefit larg* t[uLrfets fr*rrrir]fl {rurn differ*mt }aflHf; agriffiJlf*mf patches
remlfls{'lh{ Efilled 'F'ataria{i". A$th* triser GehEilT rufm ahffirt $D h'n ffirr,nugl"] ffixe Hflffi*rapera
district. sn it is every p*EsEblttty *f F#iEuEisE frT ilTerff-at€i-. BBEI6* ttlis th* rfisr${et xr,Hstafi#
R4'Irr.h are added fu the $ver water *n th* 1* nt *reff fiEry r[*nses p*liriti*n mf *vaiter-

Takj$S $t int* nsnsiderati.*ft we s*lect .tl-lree Eit* flrl t[:e rj,riter Gs[]ar* for,mun
efr pef, irrrefi rt*t{ p*rpme .

Ii*tst*r p+se cntft**ted ffCI*:n three etrfffer**t sit*= of Gr&ari Hiuen
Slte- [. $ear ftlarunti ilriltr

Site-$t- F*e*r Lldaynagar uillage
Stte-lfl: Fr*r* i{alima*$nFghat nf Gampur
Gollecticn of 

=*mpF: Ttr'l* water *= ac,tteeted Fn the B*D lr*t€es and hr**gftt tralmmtory
Th* uar**us sdffter qliaEtty tes& lik* pH, efEaiinity, acrdity anff diswlvs qr+geru.*ont*n{
voene smrte Hr m;n lahera{*ry trry'the fol}*wing metfi*ds {wHfi. issE}"

AssesEment of lnhoralory Fararneters:

Measurement of FH yrlue of water:
pH rs a nlllrflric sr:i.lfe Lrsed ta spe*t,.,tl-le irci*,r\,cr t-:tsirh c{ nn aquenus +tlLriir:n.

l'.'t:re Lrreticusly it is thr neg*trve r:f the base 1l llrgarithnr cf the hl,*rnEen icr-t i-logr-H+ j
5;nlutinnr r'.'itlr ir pH ,: F ilre i:ridtr: *nd tolutirrn with pH =7 are L:*si*" pt_ire ,,r*'ilter rs ner:tral.
at pH 7 ii-i':*1 L:ring neitherfr*id nora base. fi,'leaslrr,enient uf pl-d are imprrtilnt in lr'ater
tre ;rlnrcnl a nii ",atrr 

p urif i r*tion a n d mir nv oth er ;: ppli*i-lt inn .

Tlr* pll '+'alil* *f water sample nf each r:*llerti*n sites r,.,,ere nleirgurerl l-rr., ttre
dii;rtai pH nnter. Befrr* thr nencurernent, pFi nreter.u!*s sti.ltrdarclzed '*;ith ltn*tt,ri pl--{
*olt-ttiutt lik*, pH-4" 7. irnd ii. Thtn. the pH urtue crf eirclr *anrpl* of *,,ater rs nre;rsurerl.
Measurement of dissolved oxygen content of water:

{:t:llected i'f'tlttt s:ntp}e wils tir,{En in !rlDnrl gtass st,rpper h*ite {nrnrediateh,?rll
uf rr'langanct-ts sttlplrilte :;filut:nn r,';irs irddecl fcrllt'i,r,erl l:l 2t'ttt af atri..rline icrlide- Then it
ruac ihorilLlqlrh'nt:xed tc rlev*lr:p ir flnccLrleni precipitate. Thrrr 4 rnl r-:f ronc.entratinn
sulplrLtnic acid '",'i15 adrJed t* the sclution tc dissclue the prec:pitate. Then :,-finrl of rample
st:futir":n uras til{tn i:nd lei^, dr0ps tf star*:h stluti0n r,-,err *Cded tc tt tc devetr:p the b[Ue
c*loltr mluti+n. Then th;s lrltte cnl*Lrr f{trnt solulron 'd.,as titnrter] ilfiainst r,uth fi.ilIEN S+rllurn
th;*sulph;rte :inluti*n till it h*c*ne crllr:urlesg.
Calculation:
Dissclu*d oxv-S*n r*,nttnt inigil; = rt',,, lunl r. E r .lDtlil i t"r.

l'l ltere i"', = ','i1111111e r-rf sr:sj unr ilt csulphi:te rrseC for titration
',.1 = "'.,'o[ume cI sirnrple iqi:trr used Irr titr:ltinn.W
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ftri**ex"er-"x*e-*trm-Jaw::dgiHmxfi+:ad5rimo:disryd]#kairu I q.&

F{ = Murrnnl*g *f *odiuml S*ir:stnlphat*
fiAeas$rejm*nt 8f alttal*nity af urater:
a]$t*ndar$i=ati*n of fi"fiEff [.S*4:
3& rni *f *.fi2Ft ffi=C** w*s laken ir-t 258 n:l.c**ical flaslq- Ttrr*ru 3-4 drcps fif ngeffiyr
GrBffifle iftdicatrrwas addef, te it whidr giues yellnw m$ffiin sc{l.rtimn. *.fi?s* Fir$fi4 was
taie**ina huretle&titmte*gait:rdH+*Q *luti*litiiiffit*#mng*af ye*$awcml*ui**mgex
tn*range.
hlTiwatien of 

=amp{* 
xrater:

t*n'l* *f s*mp*e saiu{**ru r*ras taken in *srieai f}aslt. Bren, 3* drcpe cf phencpthaiin
Iffidif,atBr !!,e5 add*d ln iE. tirE the Fiftt{ e*l ilr {l*et nrt dev*hp. Then g+ d{-ffps *f :rulethyt
sfiefl$B Indicatur *ga** ad{i*d t# Eafi'}e ilasl{, $l*{fi tum Ert* y*fl*w cokur_ The,a *ris lellnw
t*t*ul- s*lejtiort was titratsd agai*=t *{th *.E?lt F{ECI4 lill ffne yeltrw **bur c}anEe ixto
sran$e e*lcun
*&LfiiJLsffi0H:
T*t*l alkaiiniry { WrL} = {A+E}.x N xlfifi*fld
where.A=,l"&lunte *f {-tp.E{?4 r.med furtitr*ti*n im p{'lenapffralir+ indicat*r
s = volursre rf sfandar{tr HEE*ii usedrmrrtitrati*n in lrHthgsrar}ge in*fca{sr-
V = Vrlcirfl* cf sar-nptre *reterfor t*sted-

SJfeasurerr*nt of acidity af sr*ter:
Titrati+n of sarilFle qyater:

3* mf *f 
=*n'6:[e 

nf v*a**r wa:s hken in * mr*caf fta*lc. fififi* ba;nette was ringed sever*l
til-ries u;i{h E-0?5 NaOh*. fCeflF ss{r"rtimi r,v*s frtrl*d in the t:uret[e in s*aft a umy thet there
F{as n* air truhble- T:hen 3-i3 drup* nf p{enopthalln was *dded t* the sampi* s*lr.rtion
tlrh!*lr rhanges iri{* pink rn*rrur. Them it rrtra* tikated,against ff.s?E Ha*t-{-
f;ALCULATIAH:.
Ariditl' = U-, H I-.{ ;i tfiBfr,i V!
F{*re, t/t = Y#uffie *f Na$t-t cqfisilrffid in ffie titrat{nr*
VI = \Jr{urne uf vraterta}qefi
I{ = lllsnna}ity cf trta*{-*
Eifif*$iffil #nalysisl &&an and Etartd.erd ilelriatiffi sf SrffiI@ ml:*rr*a$nn w*s mmrputsd
as mil as r**an cffi}$ar?s#fi Lretrc'ee{} th* gnrups i#as dnne usr*g +ner*vay-An*ua ano@is.
'$ vaiue less {lam *.fl5 was ffifis}der*{l statis{iadly sign:frca*tt_
*esrxl* Th* result* are depirtr=d in Tabie -j. #n sme ffa}{-a{}*ra analysis &t r*as f*ue.ld
tftat ttrr* lvat*r mtlerted fi*m sit* - ! $l Iftas nrere fryffryeF ion e*ftceftlrratisn in mm,rsar*sn
l* ffilersltes-Thedissalred srygetT e*r$*lelfcu.lnd to be rqore msite-trf whife itg*r*eryfess
il"l af[e-lli" The t:Fgl"t*s.t vutru* *.f al]ra]nu$ wastuq*fld in wat*r fr*rn site-l am* v.a*ue *f al.herW,
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{fu*tfi:-tsxr'u:*. t&r Jttmd rl[tsmuri"'im m*l 5cimrc : Di*lwd ]r&ile X=rc I dE

?w* aite.s E€{TiHln ffiurl*. Ttre hlgfl*at Yslile fr{ecidiry !s fe*:nd in wat*rfrnrfi site l-

Tahte "t I M*antSD 6f VAriSUs sJaler

5i.*mple *f Eir.er
ftebari

ritrlaler Site - I *.33 *
iu: *l

lfo alsr tr']Etr Sille - 13
iJ.li + &.{]fl

i.1iEi'er f.r!- ]E *.3?=

T1 -r
..*-ilfl*l" *.*:{r:*

* 
I tt r-1, c at * s st ir t i':; ti c i: I l'r' :-; : rl n if i r;t rt r-

DlscusslfiF.l
ThE,,,-,fiier tlltfiltJ alnitfvsiri ilr:n* h.,r,'uafitug patanelers trh+ FrH. rl,s:trlvt t-ll cr-rntettt-

illl,{Jlirrit,j tri,j ;rcirl,il. ilf tt'1e r,.,lttrr c*"lle[t*d frnrn ttrrr* sites r]I {jDtl;lrl :lhrlsrs interestinE

re5ltlt3. Fr6nr the illtsfrdatiCn ,t ,,ii1:i f*Lrnd thal the LlH Vallle Cf gitf-l Ar-!d Site-lll d"Ere

*r,,lic irr natlrre *rre tr a{iri*rttural rrJnoff itnd the acrdi* is ftrtrlLtatin$ frcm LIp$t"Eam tfl

rl*iqrrstre*n]. Th* L.lt]ttem nf ,:rirlit.,'1.Jltue C{'li|.}{ir]eS r,iith the pH V*trJe lrrrliriltitrg lllin*rill

cufttfirri neilrlry r,vlrict'r i:; nral,;rng tlris acidir.. The allcali*itr in t*rnrs cI pr*sflrlcE lrf

tli*rllttnill* i*rl5 ,'5 llllrre 'il :;:te - I inrlic':tlng $ri::at*r r''ilter utlfizilti*n fcr itratlrinq anri

f,le"tpilll pLirpgs* its \rrull fir Btirrrtfil {arllCIt'!ill* rJep*=itiiln hotq'r-len the dultrping rtrl the

Irilrtp tltatrria!,i r:f th* u:tli:11*r:s ilnd thE pet-ipl*[ *f tlre l{*n11rirpirr.1 tflriltl neilr tfiB nuflr

sii:E tr_., the site ll*nrl lli rlltn't LllE{:} l}e igntr,ed t"tnr*nverthr resLtlt fif the'*;*snlue *r{Uerl

r:orrl*nt in alt 'lhe 'u.;itt-eI ir fluctr-li:t ng. it il ,1i1q tr: the flr:t';lrrg of thE'dr*ter rn the trill't rrels'
,,,,h,ch li*ip ir-r 

.ihe mir.inq nf oxr,gen l+ith iile water. Er-tt tn site lll. !','here rlis::nlv* rn-g;en is

rrdLrcerl rs it .:; ccn:untecl br. rtictct:*s fr[d ilrr*ugh ctlrer aridic paltuLlnt' This nt*i' [e

dLie t* r1+pnsrt.*tr ol rncre Lllll-:Ln'ri cf {ir(an,c'r.,,il*te lltatflt"iitts tn hettrreen Site 1l and *te lil
.,,,*,,lrittr increlt-5r$ lltt nllmher uf ntir-:rrL-rttganisn't irr tt'rtse li,"3ters Tlrese nlirlroflrliar-li5nl5

al5l degrrde t-lt*tie r:rgrnir: r,iit*t*s ilnd telES:iE lilare afi$tlnt f.rf f,L]*rfln dlaxrde 
"""hith 

is

rtnuerte* itl trl cfrrh*nic aci,ls and carlr*nirte i*'ns Th*st r*r'l:cnate q*ns ccmtliner u-;ith

inrngrnic matryial to produce {.1[cus C*rt]snates whic]t lilcrease the hardn*ss tf n'at*r.

coNCl-uSleN
pH i.s a iltefiEUrEnlent nf h-vclrtrg*r-r iCIt'l rr:n*entri:tron in',+nter which inclit:ate ttr*
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Villagers stage road
hlockade in garhage dumping
protest in Odisha

83 An neXct re 6Home>States>Odisha

Garbage dumped along the main road at Hajaribagicha I Express 4 6
Bv Express News Senice

Accustng the civtc body of polluting the envtronment tncluding Gobarf. river, the

agitators blocked the main road" at Haiartbagicha for two hours.

HI f ,**t' ffi
Published: 29th Octob er 2021.07:26 A1VI I Last Updated: 29th Octob er 2027 07:26 AM B I A+ A A-

fidt)
KENDRAPARA: Residents of Hajaribagicha, Khadianga, |ayapura, Sunaelo and

Ekarakhandi villages on the outskirts of Kendrapara town staged road blockade

on Thursday in protest against dumping of garbage in the open by municipality

authorities.

. Accusing the civic hody of polluting the environment including Gobari river, the

agitators blocked the main road at Hajaribagicha for two hours. Bhaskar Rout of
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Hajarihagicha said, "trt is illegal on the part of municipality authorities to dispose

of garl:age near our village instead of the designated dumping yard here. The

rotting garbage is polluting the area and nearhy Gobari river""

Sources said there is a waste management piant at Hajaribagicha where garbage

collected from areas under the municipality limits is disposed of. However, the

garbage has spilled over to roads causing major inconvenience to local

villagers."The garbage spil1s over during transportation, dirtying several

stretches of the main road. Besides, the waste flows into nearby agriculture fields

during rains," said Rout.Last week, the villagers had detained two garbage-laden

tractors at Hajaribagicha.

Executive officer of Kendrapara municipality Deba Prasad Bal said, "\iVe have a

solid waste management plant at Hajaribagicha where all the garhage is being

dumped. Sometimes due to lack of space, sanitary workers dispose of the waste

near the road. We have instructed them not to litter the village roads. Steps are

being taken to clear the garbage from roads soon."
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Letterto PM over Gobari Pollution
Post News Network - Updated:February 9th,2OZA,10:43lST in State Q0

fl share on Facebook V Share on Twitter p Share on WhatsApp in Share on Linkedin

n
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Kendrapara: The pollution of Gobari river and a canal in Kendrapara has pushed a denizen of

Kendrapara to knock the doors of the Prime Minister office by filing a petition and urging

before the Prime Ministel Narendra Modi, to take adequate steps for cleaning the Gobari

river and British Era Kendrapara canal branch.

'lf sources are to be believed, Prakash Chandra Nayak a resident of Gulnagar, Iocated on the
outskirts of Kendrapara municipality last year filed a petition to the prime Minister office

I of 8
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(PMO)by bringing to the notice of Narendra Modi about the sorry plight of the Gobari river

and the branch canal of Kendrapara.

He alleged that Gobari river and the branch of Kendrapada canal, which was established

during the British era in 1885 by the British irrigation company, is stated to be once the

lifeline of locals as the two water bodies were catering for the drinking water and farrning

needs of people of the area. But the water bodies have since been polluted and now it has

failed to fulfillthe needs of people.

Discharge of sullage from the toilets along the canal and Gobari river is a testimony to the

blatant violation of environmental laws, but nobody has taken steps in this regard in the past

Officials were mute spectators and possibly encouraged the denizens to release their

sewage to canal and Gobari river alleged the petitioner.

Piles of garbage along with weeds and small bushes were developed on both sides of the

Kendrapara canal, creating an unhygienic environment for locals. ln several places, locals

unauthorisedly connected their sewage and discharge the sullage into the canal as well as to

the Gobari river. Even, the slum-dwellers, who were staying in the _gjlrl bunds and Gobari

river embankments, also let out their waste into water thus pollutinglhe water. The sewage

not only pollutes its water but also makes the maintenance of canal difficult. The sewage

changed the scenario, leading to the growth and thriving of weeds that obstruct the flow of

watel causing heavy siltation.

He alleged that the Swachha Bharat Mission has completely failed in this district. So he

requested the Prime Minister to sanction a special fund for making the Kendrapara canal's

branch and Gobari river poilution-free by making their water bodies hygienic and useable.

Acting on the petition of Praksh Chandra Nayak, the offlice of the Prime minister forwarded

the petition to the lr/inistry of Jal Shakti, (Department of Water Resources, RD and GR),

National River Conservation Directorate to take steps in this regard.

The Deputy Director of Jal Shakti directed the member seeretary of Central Pollution Control

Board and member secretary of Odisha Pollution Control Board recently to submit

requisite/action taken report on the grievance to the petitioner directly with a copy to the

Ministry of Jal Shakti.

PNN

WU'
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Tags: Gobari river Kendrapara swachha Bharat Mission water porution
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7 rivers clriring up in Kendrapara district: i,1 14 LI points defunct -^O"
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7 rivers drying up in Kendrapara
district; 1,11 4 L| points defunct
Post News Network - Updated: May 14th, ?021 ,10:24 IST in state, Top Stories {}0

fl sfrare on Facebook f strare on Twitter Q share on WhatsApp ill Share on Linkedin

1fidv

Kendrapara: Farming will be seriously hit in the district with seven rivers going dry and 1114

lift irrigation (Ll) points becoming defunct, a report said.

. lt is apprehended that over 25,718 hectares of land might remain uncultivated due to , .A

irrigation facilities. This has happened even as Akshaya Trutiya'the festival of agriculture,

i
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Reports said seven rivers flowing through the district have gone dry from the start of this

summer season. As a result, farmers are increasingly facing problems in watering their land

The Ll points have also become defunct as there is not enough water in the rivers. The

district has 152,000 hectares of farm land out of which 86132 hectares are irrigated by water

from canal, Ll points, shallow tube wells and other water sources like ponds and wells.

The dip in river water has also resulted in water scarcity for the riparian villagers. The decline

in water level in the rivers has also Ied to simultaneous decline in water level of tube wells,

wells and ponds.

Farmer leaders Bidhu Bhusan Mohapatra, Gayadhar Dhal, Bijay Kumar Parida and farmers

Niranjan Parida and Chittaranjan Das said seven rivers under the lMahanadi, the Brahmani

and the Baitarani river systems flow through the district.

The fishermen dependent on these rivers for their livelihood have been equally hit. They

alleged that construction of a barrage on the upstream of the Mahanadi by the Chhattisgarh

government has spelled disaster for the state. The water [evel in Luna, Paika, Chitrotpala,

It/ahanadi and Birupa rivers on the downstream have declined due to construction of the

barrage.

Similarly, the water level in Gobari, Brahmani and Kharasrota under the Baitarani river system

has also declined. The canals emerging from these rivers have gone dry and so have the

wells and ponds in the district.

Farmers claimed that the lift irrigation points drawing water from these rivers were helpful in

irrigation of farmlands. There are 82 Ll points in Kendrapara block, 37 in Derabish, 100 in

Marshaghai, llgintVlahakalapara,gTinGaradapur, 138inPattamundai,248inAul, 1B0in i\ 
1_

Rajkanika and 113 in Rajnagar. \ lj '(/ \
Likewise, 3,063 shallow tube wells and 1 O,624other sources drawing water from these rivers I d'"' '

helped in irrigating their farmlands. However, these are lying defunct with the rivers going dry.

Left with no options, the farmers are now waiting for the arrival of the monsoon season.

When contacted, Prabodh Kumar Rout, executive engineer, irrigation department, said n
water level in the rivers has declined due to summer. He said efforts are being made t- .,.-,.e

of8 04-02-2022.21:37
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Odisha's Gohari canal reduced
to dumping ground due to
rampant encroachment
Executive engineer of lrrtgation department Prabodh Kumar Rout said numeraus
dratns in Kendrapara town are connected wtth the canal due to which it ts ctogged.
with garbage.

EIs'-*Pffiffi
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Gobari canal in Kendrapara district

B-r Express Ner,ls Serr ice

KENDRAPARA: Rampant encroachment and pollution has restricted the flow of
water in Gobari canal, considered the lifeline of around two lakh people in the
district.

The 20 km long canal connects Kendrapara town to Gandakhia. Around 70,000

hectare land in Kansar, Purusotampur, Ayeda, Gandakhia and other panchayats

1of 3 04-02-2A22.21 39
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is irrigated through the canal, which has now been reduced to a dumping ground

due to iack of cleaning and maintenance.

a

,.Several proposals to restore the canal have been gathering dust in official files,"

said Pradyumna Nayak of Kansar.

Nityananda Behera of Kendrapara recalls his chitdhood days when fishermen

caught fish in the cana1.

,,Now the canal is dying a slow death owing to negiigence of ofiicials concerned.

Despite several appeals to the officials concerned, nothing has been done to clean

it,'he said.

Executive engineer of Irrigation department Prabodh Kumar Rout said numerous

drains in Kendrapara town are connected with the canal due to which it is

clogged with garbage.

He said several slums have come up on the canal bund. Even as the authorities

concerned were urged to evict the encroachers, nothing has been done in this

.regard. Rout said the Irrigation department had sought Rs 26 crore from the

Government to clean the canal.

2 of 3
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Encroachment takes toll on
Gobari river
in Odisha's Iagatsinghpur
district
People, who made a ltving by catching ftsh in the rtver, have demanded its
renovation with locals seeking a new sluice gate and repatr of the existing one to
conserve water.

aff, rt'
Published: 12th January 202011:53 AN{ | Last Updated: 12th January 202011:53 AM B I

A+A A-

JAGATSINGHPUR: Ahsence of measures to check encroachment on both sides of
Gobari river in Nuagaon hlock has taken a toll on the water body.

+e€|naie, rarho rrrade a J:ung t';r CaICI!:g f:r* :n l]:g fi:.Sf, l:aVe dennanded its
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Fiow of water in Gobari river has reduced I Express
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'After the funds are sanctioned, we will start its renovation,,, he said.

Collector samarth verma said unauthorised houses on both sides of the canal will
soon be demolished.

'Action will also be taken against persons who have connected their latrine pipes
to the canal," he said.

The Gobari canal was built in 1870 after the infamous Na anka drought of 1g66
for navigation and irrigation. It was used for movement of boats in the
preindependence era.
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renovation. The locals have sought a new sluice gate and repair of the existing
one to conserve water for pisciculture and horticulture.
They have also sought utilisation of the dry portions of the river by leasing thern
out to women self-heip groups.

Sources said the move will generate revenue and provide jobs to more than 2,000
people' Weed removal was d,one in the river in 2A12. Around 3,000 hectare land
on both sides of the river was utilised for vegetable cultivation.

However, since the flow of water has reduced, the land under cultivation
remains unutilised. Besides, encroachment by locals, who have dug poncls on the
section of the river passing through Tiruna panchayat, remains a major cause of
concern. sources said the river has now turned into a dumping yard.

The Irrigation department had constructed a sluice gate over the river at
Gopalpur village and a bridge at Bansa tn 2002. Another bridge with lock system
was constructed at Garei Bansa for conservation of water in 19g3.

The sluice gate now lies in a dilapidated condition. In 201g, the department had
taken steps for the dredging of the river. It had also undertaken stone packing at
a cost of Rs g crore but it did not last long owing to sub-standard work.

The river is also known as Gobardhana river. It merges with Devi river at Garoi
in the district.A senior ofticiai of the Fishery department said the Centrai Inland
Fisheries Research Institute (CIFRI), Barrackpore was asked to prepare a detailed
project report to activate clead rivers, including Gobari, to mitigate water crisis.
But, nothing has yet been done in this regard.

Executive Engineer, Drainage Division Ashish Kumar Mishra said the State
Government has sanctioned '1.50 crore for the renovation of the river and the
work will start soon.
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Encroachments push Gobari to brink

of extinction
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Kendrapara: The mythorogy famed Gobari river flowing through this district is fast turning

into a dead river with its water turning toxic and becoming unfit for consumption, a report

said.

The river mentioned as 
,Madhusagar, in mythology is slowly tosing its water-retaining

ni n^ -na^ '
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capacity due to large scale encroachment on its banks. The encroachment of the river is

more in the town than in rural areas.

The river is no longer able to provide sufficient water for irrigation of farmlands. However, the

water resources department has not stopped collecting water cess from the farmers.

Concerned over the development, the residents have lodged complaints with the district

administration but without any success.

The residents alleged that a test report of the water samples conducted by the water

resources department in 2013 confirmed presence of toxic substances in the river but no

action has been taken yet in this direction.

The report claims high presence of toxic substances like cadmium, chromium and

potassium in the river. people using the river water now get affected by skin diseases and

water-borne diseases.

Recently, the Kendrapara Municipality has started discharging the wastewater of the town

through two siphons. lr/oreover, open defecation by people on the river banks and discharge

of sewage into the river has also polluted its water'

This apart, lack of regular cleaning has led to growth of hyacinths and weeds in the river.

According to an estimate by the water resources department, the water of the 138 km-long

Gobari river helps in irrigatin g7,616 hectares of farmlands on both sides of the river.

Its water also irrigates an additional 4000 hectares of farmland after a creek embankment

project came up at tvlalibasa, Tantiapala, Benakanda and Bijaynagar areas under

Mahakalapara block of the district.

The water drawn from the river helps in irrigating rabi crops on 3,200 hectares of farmland

and oilseeds like groundnuts on 600 hectares of farmland.

The water is used by over g0,000 residents daily in the district. A survey report by the water

resources department claims that the river water is used directly or indirectly to irrigate \ \

around 30,000 hectares of farmland in the district' \' ,' ,\

'l',ntlj
Sk Amjan of Kendrapara town, Tuna Sahu of Phorad village, Nilamadhab Mohapatra and r :

Niranjan parida of Kansar village said that seven rivers including the Gobari flowing through

the district have deeply influenced the lives ancj iiveiihoocis of the peopie.

The water rout-o of Goba,.i was the,',tain mode of goods transpc:'t lYhcn there'i"'as nc ,'33d
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transport facilities five decades back, they said. ln post-lndependence era, the river route was

developed and the river water was provided to the farmers for irrigation.

When contacted, Prabodh Kumar Rout, executive engineer of the water resources

department, said that a plan has been made for the last three years for renovation of the

river. The programme will be launched soon, he added"

PNN

Tags; encroaehment Gobari river Kendrapara Kendrapara tvl unicipality lv1adhusagar

fl share !r Tweet O send in share i
Suggest A Correction

Enter your emailto get our daily news in your inbox.

Your email address

Related Posts

BJD slams Centre for nst doubling farmers'income as promised

E FEBRUARY 4, 2022

AIIMS Bhuhaneswar to resume OFD service from Feb 7

O FEBRUARY 4.2022

New species of otter, near-threatened duek spotted in Chilika Lake

g FEBRUARY 4,2022

Bharatnet project implementation not satisfactory in Odisha: Telecom
Minister Vaishnaw

[ ,,,t)

3 ol9 04-02-2022.21:33



100 Ann eNure 7To

Secretary

Department of Water Resource

Subiect- Pollution of river Gobari

Madam/Sir,

River Gobari has a huge imporlance for people of Kendrapara. The said river
has been source of life for not only people of Kendrapara but also to adjacent

villages. Many farmers and fishemen have been dependant on the said river.
But now the said river has badly been affected because of unwarranted dumping

of solid and liquid waste into the said river. Even there has been dumping of
waste in the banks of the said river which later mixes up with the river and

contaminates the said river. The situation has gone so bad that the water of the

said river is hardiy of any use. This has badly atTected the farmers and

fishermen who have been dependant on the said river. The river pollution has

been so bad that the ground water of Kendrapara city has also been badly

damaged. The river needs urgent steps for protection orelse there wont be much

long when the river will be called as a dead river

Thanking You
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To

Coilector and District Magistrate

Kendrapara

Subject- Pollution of river Gobari

Madam/Sir,

River Gobari has a huge importance for people of Kendra paru. The said river
has been source of life for not only people of Kendrapara but also to adjacent
villages. Many farmers and 1-rshermen have been dependant on the said river.
But now the said river has badly been affected because of unwarranted dumping
of solid and liquid waste into the said river. Even there has been dumping of
waste in the banks of the said river which later mixes up with the river and
contaminates the said river. The situation has gone so bad that the water of the
said river is hardly of any use. This has badiy afTected the farmers and
fishermen who have been dependant on the said river. The river pollution has
been so bad that the ground water of Kendrapara city has also been badly
damaged. The river needs urgent steps for protection orelse there wont be much
long when the river will be called as a dead river

Thanking You

u)
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To

Commissioner

Kendrapara Municipaiity

Subject- Pollution of river Gobari

Madam/Sir,

River Gobari has a huge importance for people of Kendrapara. The said river
has been source of life for not only people of Kendrapara but also to adjacent
villages. Many farmers and fishermen have been dependant on the said river.
But now the said river has badly been affected because of unwarranted dumping
of solid and liquid waste into the said river. Even there has been dumping of
waste in the banks of the said river which later mixes up with the river and
contaminates the said river. The situation has gone so baci that the water of the
said river is hardly of any use. This has badly afl-ected the farmers and
fishermen who have been dependant on the said river. The river poilution has
been so bad that the ground water of Kendrapara city has also been badly
damaged. The river needs urgent steps flor protection orelse there wont be much
long when the river will be called as a dead river

Thanking You
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Government of Orissa

Department of Water Resources

Rajiv Bhawan
Orissa

Friday, the 16th March, 2007

RESOLUTION
State Water Policy - 20A7

Water is a prime natural resource, a basic human need and a precions national

asset. Planning, development and management of water Resources therefore

need to be governed by a national perspective. The National Water Poiicy was

first fbrmulated in 1987. Based on the national policy, the State Water Policy

rvas formulated rn 1994. Since then a number of developments have take place;

new inforntation and knowledge have been generated and new issues and

challenges have emerged in the field of development and management of water

resources. The National Water Policy-1987 has been reviewed, updated and a

new policy titled National Water Policy-2002 has been adopted by Governrnent

of India. It was therefore felt necessary by the State Government to review the

State Water Policy-1994. After due consideration, the State Govt. have prepared

a new Water Policy called "Orissa State Water Policy- 2007" in keeping with

the National Water Policy - 2002, and this has been approved by the State

Water Resources Board after takirrg outcome of the meeting with all

stakeholders and administrative departments into account. It aims at laying

down the principles of equitable and judicious use of water for survival of fife,

welfare of human beings and sustained as well as balanced growth of the State.

W,c
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State Water Policy

Water is replenishable but finite resource. The annual overall availability

of surface water in Orissa is about 85.59 billion mt. The population of Orissa is

4"/, of that of the country, according to 2001 census. The State has 11% of the

water resources of the country. The per-capita availability of water in 2001 was

33Sg *'. By 2051, it is likely to reduce to 2218 m] . With increasing population

and the consequential increase in demand for food and water and with the

grow,th in mining and industrial activities, the demand for water from various

sectors is likely to increase to 55 billion m3. by 205 t. The degradation in quality

of water resources by direct and indirect human interference such as discharge

of untreatedlpartrally treated industrial and municipal waste water, organic and

inorganic uzastes and runoff fiom agriculfure, mining, etc makes this resource

increasingly scarce.

The seasonality ol water availability in peninsular India causes

significant variations in availability of watel', both in space and time. The

vagaries of monsoon cause droughts and floods in different parts of the State on

a regular basis. Frorn 1958 to 2005, rain related natural calamities have visited

the State 27 times.

The State Water Policy of Orissa, 2007 takes into account a1l these emerging

factors and aims at laying down principles for wise and judicious use of water

for survival of life.

W-)
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State Water Plan

The hydrological unit should be the unit of development and

management of water resources, starting fiom primary watersheds to sub-

catchments and catchments, integrated into sub-basins and basins. The

State of Orissa has 11 river basins. The salient features of these basins

are placed in the Annexure. The State has developed a State Water Plan

for a period covering up to 205I AD ,uvhen the population of the State is

expected to stabilize. With competing dernands for water fiom the same

sources, it is necessary to lay down the priorities in its allocation. The

State of Orissa adopts the following order of priority in u,ater allocation

in tune with the National Policy:

. I)rinking water and domestic use (human and animal consumption)

. Ecology

. Irrigation, Agriculture and other related activitres including

Fisheries.

. Hydro Power

. Industries including Agro Industries.

. Navigation and other uses such as tourism.

Any alteration in the above mentioned prionties u,ill demand formulation

of a new policy.

The State Water Plan will not only allocate the water resource to different

sectors of priority, it will also have a perspective plan for development of
these resources in important areas like drinking water, irrigation, hydro-

power etc. While developing these resources, people's need, preservation

of the ecological balance and enrichment of the ecosystem would receive

adequate attention. The plan will be holistic, participatory and

environlnentally sustainabl e.

1.2

W--'
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2. Institutional Mechanism

2.1 The pleparation of the State Water Plan and development of the water

resources require an applopriate institutional and lega1 fiarnework to

support the activities. The Orissa Water Planning Organisation under the

Engineer-in-Chief, Water Resources shall prepare macro leve1 multi

sectoral River Basin Plans. The OWPO will interact with various

stakeholders for preparation of these plans. The plans prepared by

OWPO will be ground-truthed through the River Basin Organisations

(R.B.Os), which are to be established for planning and management of

water resources of different basins. Adequate representation would be

provided to various stakeholders of water in the RBOs. The RBOs will

also take on board P.R.I.s, Legislators, civil society organisations and

experts for a holistic water resource plan for the basin.

2.2 The plans prepared by OWPO and vetted by the R.B.Os will be placed

for approval of the State Level Water Resource Board, which would

provide necessary forum for inter sectoral coordination and policy

realignment.

z.) The institutional capacity for development of new water resource will be

suitably upgraded in the light of modern improvements in project

planning, monitoring and evaluation. Time and cost oveffuns shall be

minimized through appropriate systems of monitoring. The budgetary

provision will be prioritized for achieving the maximum return on

investment.

2.4 The human resource engaged in planning and development of water

resources will be trained at suitable interuals in order to keep abreast of

the latest developments ia the field.

Orissa State Water Policy 2007

,0



t01

2.5 In order to facilitate planning and development of water resources, a

modern hydrological information system would be developed which

wotild include collection, processing, archiving and dissemination of
water related data. The water related data would include hydrological,

meteorological, topographical, geo-morphological, demographical and

ecological data and those relating to land, soil, water quality, forest

cover, crop cover etc. There will be a state of the artData Storage Center

for the putpose. Decision Support Systems will be developed for making

use of the data and geographical information system in the Water

Resources field. There wiil be a certain degree of standardization and

transparency in collection and dissemination of the data system.

3.

4.

4.1

Drinking Water

The State shall provide adequate safe drinking water for human beings

and livestock both in urban and rural areas. Irrigation and multipurpose

projects should invariably include components for domestic use, rnhicl1

should ot erride the demands from other sectors. Maintenance of water

quality and reduction of pollution load will be an integral part of the

strategy. Monitoring and surveillance of water quality would also be an

integral part of the strategy. This will be achieved through an appropriate

combination of legislation and infonnation, educatiorr and

communication (IEC) measures. Mechanism to maintain domestic water

supply in case of emergency should be provided.

Development of Water Resources for lrrigation and Drainage.

Development of water resources will take into account all the available

options such as surfuce water, ground water and rain water harvesting

for the most cost effective and sustainable combination. The over all

goal would be w'ater security for all. Intra-State, inter-basin transfer of

Orissa State Water Policy 2007
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water from surplus areas to deficit areas will be planned taking into

accotint the riparian rights of the population and the environmental

impact of such transfer.

4.2 The Action Plan for horizontal expansion of irrigation coverage wouid

include Major, Medium, Minor and Lift Irrigation Projects depending

upon their feasibility and financial viability. Traditional systems of

Irigation such as Munda, Kata, Bandha, tanks and check dams etc will

be given their due impofiance. Attempts will be made to enrich these

traditional sources by not only renovating them, but also involving

people in their planning and management. Interlinking major and

medium irrigation projects for a holistic developrnent of the system

would be kept in view. Development of water resources in tribal and

hilly al'eas wor-ild be specially designed to suit the tribal ethos, agronomic

system of the terrain and should be in tune with the ecology of the area.

4.3 The expansion of irrigation coverage would aim at balanced growth of

the infrastructure throughout the State. The district and blocks having

irrigation coverage below the State average will receive greater attention

than those above in matters of tuture investment in ir:rigation

infrastructure. The projects wi1l, as f-ar as possible, be targeted to benefit

the disadvantaged sections of the society. Appropriate strategy will be

developed in order to achieve this objective.

4.4. Conservation of water would receive priority at par with horizontal

expansion of irrigation coverage. Improvement of irrigation efficiency

by way of reduction of transmission losses will form an important

component of the State Water Plan.

Orissa State Water Policy 2007
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Measures such as selective lining of the conveyance systems'

modernization and rehabilitation of existing systems including tanks'

recycling and reuse of ffeated effluents and adoption of new techniques

likedripandsprinklerinigationwillbepromoted'Therewouldbe
coordination with Agriculmre Department for promoting suitable

croppingpatternwhichwouldhetpefficientandequitableuseofwater.

Planninganddeveiopmentofwaterlesourceswillencompassunifonn

developmentoffieldchannelsthroughcommandareadevelopment

activities.Suchactivitieswillbecarriedoutontythroughpeople,s

particiPation'

lrrigationanddrainagealeinter-twinedandthedevelopmentofone

shouldtakeintoaccountthedevelopmentoftheother"Amasterpianfor

improvementofthedrainagesystemofthestatehasbeenpreparedin

ordettoretrievel.g5lakhHa.ofwaterloggedlandforagriculture.The

planwouldbefurlherreflnedandconvertedintoanactionplanwithinthe

overallpurviewofthestateWaterPlan.Thedrainageimprovetnent

measures would not only include engineering interventions' it would

also include adequate biol0gical interventions and appropriate land use

ptans for water-logged areas with people's participation'

Planningfordrainagewitlformanintegralpartoftheprojectformulation

in alt the new Projects'

4.6

4.7

4.8 There should be a 'dedicated 
organisatron

drainage for the entire State'

to deal with the Problem of

Orissa State Water PolicY 2007
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5. Hydropower Generation

5.1. Hydropower being a clean source of energy, steps would be taken to

identify the potential hydropower projects and prepare a perspective plan

for their development. Feasibility of establishing mini and micro

hydropower units utilizing canal falls will be explored.

5.2. Multipurpose projects will be planned in such a way that the power-

released water is utilised for inigation and other consumptive uses,

keeping in view riparian right of the people downstream.

5.3. Utilisation of water for pumped storage-scheme may be done subject to

overall economy of the proposal.

6. lndustrial Water Supply

Water will be supplied to Industries within the overall purview of State

Water Plan. Encouragement/incentives will be given to industries for

recycling of water. Disincentives will be prescribed for non-recycling of
water.

7. Ecology and Water Quality

7.l The importance of water for maintaining the ecological balance of the

river systems would be an integral parl of the State Water Policy. The

environmental impact of the irrigation projects will be carefully

evaluated before the projects are cleared. Wetlands like lakes, lagoons,

mangroves, marshes etc would be sustained and adequate consen,ation

measures would be undertaken through systematic planning.

7.2 The preparation of the project plan will take into account the requirement

of environmental flow in the river as a mandatorv consideration.

Orissa State Water Policy 2007



W-

lt3

7 -3 Studies witl be conducted in order to analyze the requirement of water for
maintenance of the riverine ecosystems. Periodic reports would be

brought out on the basis of these studies.

7.4 Industrial and Municipal effluents should be treated to acceptable levels
and standards before discharging them into natural streams.

7.5 Both surf-ace irater and Ground w-ater should be regulariy monitored for
quality' Top priority will be given to address water quality problems. The
information should be continuously shared with people.

7.6 Use of non-biodegradable rnaterials should be discouraged by suitable

mechanisms
hnt,

1.7 The principle of "Polluters must pay" will be applied to meet the

expenses of maintaining water quality.

7.8 Necessary and adequate steps should be taken including legislation for
preselation of existing water bodies and their sustainable use.

8. Resettlement and Rehabilitation

8.1 Development of water resources sometimes causes displacement of
people.

B'2 The Resettlement and Rehabilitation component will form an integral
part of every water resource development project in keeping with the
latest R&R Policy of the State. The cosr of R&R would be the first
charge on the project and resettlernent of the displaced persons will
precede comptretion of a project.

Orissa State Water policy 2007
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g.Z Afiificial recharge of ground water including roof top rainwater

harrresting would be encouraged to replenish the utilisable ground water

resources and improve its quality. The ground water recharge would be a

conscious policy of all stakeholders . It would be the focus of the State

Watershed Mission's activities.

9.3 Exploitation of ground water resources would be done with adequate

attenrion to the quality and quantity of ground water. There should be a

periodical assessment of the ground water potential on a scientific basis

in every Block of the State. The information should be shared with

people on continuous basis.

Overexpioitation of ground water would be effectively prevented by

ll''l

9. Ground Water I)eveloPment

9.1 The State has a utilizable ground water potential of 21.01 billion m3 , out

of which the utilisation has been to the extent of 14.79o/o. The ground

water potential of the State would be har:nessed in a sustainable manner

for supply of drinking water and ir-rigation, especially in water scarce

areas

9.4

legislation

g.5 Degradation of Watershed (catchment) leads to reduction in the

retention of water in the catchment, which increases the frequency and

intensify of floods. Concerted efforls would be made for proper

management of watersheds as a non-structural measure of flood control

and drought mitigation.

Orissa State Water PolicY 2007
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9.6 Along with flood proofing, there should be strict regulation of

settlements and economic activities in the flood plain zones alongwith

flood proofing to minimize the loss of life and property on account of

floods. Necessary legislation will be enacted for this pulpose.

9.1 The flood forecasting methods, fbrecast of inflow into reservoirs etc.

would be modernised with the objective of effective lxanagement of

reservolrs

10.

10.1

Flood Control and Management

A master plan for flood control and management for each flood prone

area of the basins would be prepared and tuture investments in flood

control measures would be guided by such master plan. River Training

Works will be taken up fbr protection of embankments and for

maintenance of the river regime.

M

t0.2 Adequate llood storage sliould be provided in water reseroir projects,

wherever feasible, to facilitate better flood management. In highly flood

prone areas, flood control would be given overriding consideration in the

resenroir r-egulation policy even at the cost of sacrificing some irrigation

or power benefits.

10.3 Increased emphasis would be laid on non structural flood control

rleasures such as flood forecasting and waming, flood plain zoning and

flood proofing for the minimization of losses and reduction of recurring

expendifure on flood relief and rehabilitation.

Orissa State Water Policy 2007
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10.4 Control of urban flooding would be given due consideration.

Management of Saline Ingress

The threat of saline ingress through tidal action will be tackled by

suitable structural interventions such as construction of sluices and

embankments. They will also be handled by maintenance of 1ow flows in

rivers in the nonnal monsoon period. Studies will be conducted in order

to ascedain the proper balance of sea and river water for maintenance of

an estuarial ecosystems on the entire Orissa coast. Experience sharing

with other states and countries would be _qiven due impofial1ce.

11.

11.1

12.

12.1

1l-2 Overexploitation of ground water in coastai areas brings in its wake a

distinct possibility of pemanent contarninatior of the ground water

reserve through saline ingress. Adequate measures will be taken to

prevent such a hazard.

1 1.3 Important habitations facing the threat of tidal action will be protected

through strengthening of embankments, suitable shelter belt plantation

and mobilising community action for such pulposes.

11.4 Salt production in the State would be encouraged

Participatory Irrigation Management

Sustainability in water resources development and management depends

upon the participation of the Water Users in Irrigation Management.

Orissa has promulgated the Orissa Pani Panchayat Act, 2002 and Orissa

Pani Panchayat Rules, 2003 to provide a legal framework for such

participation. The State shall develop a time bound programrne for

transfer of operation and management of all irrigation projects to the

Orissa State Water Policy 2007
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Farmers' Organisations. The State shall however continue to provide

necessary support to these institutions by way of their capacity building

on a continuotts basis and also by financial assistance to them as a

proportion of water rate collected. Periodic independent evaluations

would be conducted to assess the impact of the Participatory Irrigation

Management and suitable measures would be taken on the basis of

lessons learnt.

12.2 The Water and Land Management Institution (WALMI) will be

strengthened to act as a centre of excellence for PIM activities.

Knowledge and experience sharing with similar institutions in the

country and abroad would be encouraged.

12.3 In suitable projects, the State will introduce Irrigation Management

Transfer (IMT). This will, however be done in tune with the capacity of

the Pani Panchayats to shoulder the responsibility of management of the

Projects.

13"

1 3.1

Financial Sustainability

Developrnent of water resource involves huge capital investment.

Creation of necessary infrastructure will continue to remain in the

domain of public investment. Participation of beneficiaries in the capital

cost in suitabie proportions will be encouraged through appropriate

schemes.

13.2 There willbe differential water rates for different categories of uses.

Orissa State Water Policy 2AO7
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13.3 The cost of operation and management witrl be fully recovered from the

beneficiaries. Nonns will be established for ensuring water rights

commensurate with water rates. The State will explore the possibility of
setting up a regulatory authority for fixation of rvater rates in order to

achieve fu1l cost recovery of the O&M charges.

13.4 In case there rs any public-private participation in water resource

development, care will be taken to ensure that the riparian and traditional

rights of the local communities are adequately protected. prior

consultation with P.R.I.s/communities wourd be nrandatory.

13.5 The polluters of water will be made to pay so that adequate measures can

be taken fcr pollution mitigation. However, pollutiein beyond a threshold

to be decided by the Orissa Pollution Control Board would not be

permissible.

14. Catchment treatment

The treatment of catchments of all reservoirs will be taken up in an

expeditious. systematic and scientiflc manner in order to prevent

premature siltation of the reseloirs. Action plans would be prepared for
catchment treatment of all the major and rnedium resen/oirs of the State

with the help of satellite data as well as ground surveys. The

afforestation and soil consenration measures should be dovetailed with
meastlres for prevention of reseloir sedimentation. The effectiveness of
such measures will be monitored and the impact evaluated at designated

intervals. The catchment treatment plans, their implementation, their

monitoring and evaluation should be with the full participation of local

communities living therein.

Orissa State Water Policy 2007
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15. Safety of Dams

The safety of large dams would receive the urgent attention of the State.

Appropriate legislation would be enacted in order to ensure proper

inspection and surveillance of existing dams and also to ensure proper

maintenance and rehabilitation of the dams. The Dam Safety

Organisation under Engineer-in-Chief, Water Resources would. be

suitably strengthened to discharge these functions effectively.

16. Role of NGOs

The State would welcome the participation of NGOs in campaigns for
water management, water conservation and participatory irrigation
management. They may also be associated with the resettlement and

rehabilitation of displaced persons for bringing about greater

transparency and stakeholder participation. The NGOs will fonn an

important medium for campaigns relating to infonnation, education and

communication with regard to management, conservation and

development of water resources.

There will be adequate civil society engagement in the process of
monitoring the implementation of the State water policy.

Orissa State Water Policy 2007
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Salient Features of
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11.

12.

Subernarekha Basin

Burhaba Basin

Jamtr Basin

Baitarani Basin

Brahmani Basin

Mahanadi Basin

Rushikulva Basin

Bahu Basin

Vansadhara Basin

Nagavali Basin

Kolab Basin

Indravati Basin
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Governrnent of India
hlinistry of Water Resources

NATTONAL WATER POLICY eA12)

{. PREAMBLE

1.1 A scarce natural resource, water is fundamental to life, livelihood, food security

and sustainable development. lndia has more than 18 % of the world's population,

but has only 4% of world's renewable water resources and 2.4% of world's land

area. There are further lirnits on utilizable quantities of water owing to uneven

distribution over time and space. ln addition, there are challenges of frequent ftoods

and droughts in one or the other part of the country. With a growing population and

rising needs of a fast developing nation as well as the given indications of the impact

of climate change, availability of utilizable water will be under further strain in future

with the possibility of deepening water conflicts among different user groups. Low

consciousness about the scarcity of water and its life sustaining and economic value

results in its mismanagement, wastage, and inefficient use, as also pollution and

reduction of flows below minimum ecological needs. ln addition, there are inequities

in distribution and lack of a unified perspective in planning, management and use of
water resources. The objective of the National Water Policy is$.-*etgke cognizance of
the existing situation, to propose a framework for creation of a system of laws and

institutions and for a plan of action with a unified national perspective-

1.2 The present scenario of water resourees and their management in lndia has

given rise to several concerns, important amongst them are;

(i) Large parts of lndia have already become water stressed. Rapid growth in

demand for water due to population growth, urbanization and changing lifestyle pose

serious challenges to water security.

{ii} lssues related to water governance have not been addressed adequately.

Ivlis*anagement of water resources has led to a critical situation in many parts of the

country.

(iii) There is wide ternporal and spatial variation in availability of water, which may

increase substantially due to a combination of climate change, causing deepening of
water crisis and incidences of water related disasters, i.e., floods, increased erosion

and increased frequency of droughts, -etc.

(iv) Climate change may also increase the sea levels. This may lead to salinity

intiusion in ground water aquifers / surface waters and increased coastal inundation

in coastal regions, adversely impacting habitations, agriculture and industry in such

regions.

{v) Access to safe water for drinking and other domestic needs still continues to be a

problem in many areas. Skewed availability of water between different regions and

different people in the same region and also the interrnittent and unreliable water
supply systern has the potential of causing social unrest'

( ,il{'s
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(vi) Groundwater, though part of hydrological cycle and a community resource, is still
perceived as an individual property and is exploited inequitably and without any
consideration to its sustainability leading to its over-exploitation in several areas.

(vii) Water resources projects, though multi-disciplinary with multiple stakeholders,
are being planned and implemented in a fragmented manner without giving due
consideration to optimum utilization, environment sustainability and holistic benefit to
the people.

(viii) lnter-regional, inter-State, intra-State, as also inter-sectoral disputes in sharing
of water, strain relationships and hamper the optimal utilization of water through
scientific planning on basin/sub-basin basis.

(ix) Grossly inadequate maintenance of existing irrigation infrastructure has resulted
in wastage and under-utilization of available resources. There is a widening gap
between irrigation potential created and utilized.

(x) Natural water bodies and drainage channels are being encroached upon, and
diverted for other purposes. Groundwater recharge zones are often blocked.

(xi) Growing pollution of water sources, especially through industrial effluents, is
affecting the availability of safe water besides causing environmental and health
hazards. ln many parts of the country, large stretches of rivers are both heavily
polluted and devoid of flows to support aquatic ecology, cultural needs and
aesthetics.

(xii) Access to water for sanitation and hygiene is an even more serious problem
Inadequate sanitation and lack of sewage treatment are polluting the water sources.

(xiii) Low consciousness about the overall scarcity and economic value of water
results in its wastage and inefficient use.

(xiv) The lack of adequate trained personnel for scientific planning, utilizing modern
techniques and analytical capabilities incorporating information technology
constrains good water management.

(xv) A holistic and inter-disciplinary approach at water related problems is missing.

(xvi) The public agencies in charge of taking water related decisions tend to take
these on their own without consultation with stakeholders, often resulting in poor and
unreliable service characterized by inequities of various kinds.

(xvii) Characteristics of catchment areas of streams, rivers and recharge zones of
aquifers are changing as a consequence of land use and land cover changes,
affecting water resource availability and quality.

1.3 Public policies on water resources need to be governed by certain basic
principles, so that there is some commonality in approaches in dealing with planning,
development and management of water resources. These basic principles are:

2
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(i) Planning, development and managemenl of water resources need to be governed

by common integrated perspective 
"considering local, regional, state and national

context, having an environmentally sound basii, keeping in view the human' social

and economic needs.

(ii) Principle of equity and social justice must inform use and allocation of water"

(iii) Good governance through transparent informed decision making is crucial to the

objectives of equity, soJiat lusiice and sustainability. Nleaningful intensive

participation, transparency and accountability should guide decision making and

regulation of water resources.

(iv) water needs to be managed as a common pool community resource held, by the

state, under public trust doCtrine to achieve food security, support livelihood, and

ensure equitable and sustainable development for all.

(v) water is essential for sustenance of eco-system, and therefore, minimum

ecological needs should be given due consideration.

(vi) safe water for drinking and sanitation should be considered as pre-emptive

needs, followed by high pri;rity allocation for other basic donnestic needs (including

needs of animalsj, aJf,iuri,.,g iood security, supporting sustenance agriculture a1d

minimum "ro-.yriu, 
needs. Available water, after meeting the above needs' should

be allocated in a manner to promote its conservation and efficient use'

(vii) All the elements of the water cycle, i.e., evapo-transpiration, precipitation' runoff'

river, lakes, soil moisture, and ground water, sea, etc., are interdependent and the

basic hydrological unit is the river basin, which should be considered as the basic

hydrological unit for Planning'

(viii) Given the limits on enhancing the availability of utilizable water resources and

increased variability in supplies Ou"e to climate chinge, meeting the future needs will

depend more on demand management, and hence, this needs to be given priority'

especially through (a) evolving an agricultural system which economizes on water

use and maximizes value from water, and (b) bringing in maximum efficiency in use

of water and avoiding wastages'

(ix) water quality and quantity are interlinked and need to be managed in an

integrated *rnn"r, consistent with broader environrnental management approaches

inter-alia including the use of economic incentives and penalties to reduce pollution

and wastage.

(x) The impact of climate change on water resources availability must be factored

into water *u*g;;"nt relatJd decisions. Water using activities need to be

regulated keepingln mind the local geo climatic and hydrological situation'

U)y
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2. WATER FRAMEWORK LAW

2.1 There is a need to evolve a National Framework Law as an umbrella statement
of general principles governing the exercise of legislative andlor executive (or
devolved) powers by the Centre, the States and the local governing bodies. This
should lead the way for essential legislation on water governance in every State of
the Union and devolution of necessary authority to the lower tiers of government to
deal with the local water situation.

2.2 Such a framework law must recognize water not only as a scarce resource but
also as a sustainer of life and ecology. Therefore, water, particularly, groundwater,
needs to be managed as a community resource held, by the state, under public trust
doctrine to achieve food security, livelihood, and equitable and sustainable
development for all. Existing Acts may have to be modified accordingly.

2.3 There is a need for comprehensive legislation for optimum development of inter-
State rivers and river valleys to facilitate inter-State coordination ensuring scientific
planning of land and water resources taking basin/sub-basin as unit with unified
perspectives of water in all its forms (including precipitation, soil moisture, ground
and surface water) and ensuring holistic and balanced development of both the
catchment and the command areas. Such legislation needs, inter alia, to deal with
and enable establishment of basin authorities, comprising party States, with
appropriate powers to plan, manage and regulate utilization of water resource in the
basins.

3. USES OF WATER

3.1 Water is required for domestic, agricultural, hydro-power, thermal power,
navigation, recreation, etc. Utilisation in all these diverse uses of water should be
optimized and an awareness of water as a scarce resource should be fostered.

3.2 The Centre, the States and the local bodies (governance institutions) must
ensure access to a minimum quantity of potable water for essential health and
hygiene to all its citizens, available within easy reach of the household.

3.3 Ecological needs of the river should be determined, through scientific study,
recognizing that the natural river flows are characterized by low or no flows, small
floods (freshets), Iarge floods, etc., and should accommodate developmental needs.
A portion of river flows should be kept aside to meet ecological needs ensuring that
the low and high flow releases are proportional to the natural flow regime, including
base flow contribution in the low flow season through regulated ground water use.

3.4 Rivers and other water bodies should be considered for development for
navigation as far as possible and all multipurpose projects over water bodies should
keep navigation in mind right from the planning stage.

3.5 ln the water rich eastern and north eastern regions of lndia, the water use
infrastructure is weak and needs to be strengthened in the interest of food security.

h
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3.6 Community should be sensitized and encouraged to adapt first to utilization of
water as per local availability of waters, before providing water through long distance
transfer. Community based water management should be institutionalized and
strengthened.

4. ADAPTATION TO CLIMATE CHANGE

4.1 Climate change is likely to increase the variability of water resources affecting
human health and livelihoods. Therefore, special impetus should be given towards
mitigation at micro level by enhancing the capabilities of community to adopt climate
resilient technological options.

4.2 The anticipated increase in variability in availability of water because of climate
change should be dealt with by increasing water storage in its various forms, namely,
soil moisture, ponds, ground water, small and large reservoirs and their combination.
States should be incentivized to increase water storage capacity, which inter-alia
should include revival of traditional water harvesting structures and water bodies.

4.3 The adaptation strategies could also include better demand management,
particularly, through adoption of compatible agricultural strategies and cropping
patterns and improved water application methods, such as land leveling and/or drip /
sprinkler irrigation as they enhance the water use efficiency, as also, the capability
for dealing with increased variability because of climate change. Similarly, industrial
processes should be made more water efficlent.

4.4 Stakeholder participation in land-soil-water management with scientific inputs
from local research and academic institutions for evolving different agricultural
strategies, reducing soil erosion and improving soil fertility should be promoted. The
specific problems of hilly areas like sudden run off, weak water holding capacity of
soil, erosion and sediment transport and recharging of hill slope aquifers should be
adequately addressed.

4.5 Planning and management of water resources structures, such as, dams, flood
embankments, tidal embankments, etc., should incorporate coping strategies for
possible climate changes. The acceptability criteria in regard to new water resources
projects need to be re-worked in view of the likely climate changes

5. ENHANCING WATER AVAILABLE FOR USE

5.1 The availabilityof waterresources and its use byvarious sectors in various basin
and States in the country need to be assessed scientifically and reviewed at periodic
intervals, say, every five years. The trends in water availability due to various factors
including climate change must be assessed and accounted for during water
resources planning.

5.2 The availability of water is limited but the demand of water is increasing rapidly
due to growing population, rapid urbanization, rapid industrialization and economic
development. Therefore, availability of water for utilization needs to be augmented to
meet increasing demands of water. Direct use of rainfall, desalination and avoidance

tr),,^
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3.6 Community should be sensitized and encouraged to adapt first to utilization of
water as per local availability of waters, before providing water through long distance
transfer. Community based water management should be institutionalized and
strengthened.

4. ADAPTATION TO CLIMATE CHANGE

4.1 Climate change is likely to increase the variability of water resources affecting
human health and livelihoods. Therefore, special impetus should be given towards
mitigation at micro level by enhancing the capabilities of community to adopt climate
resilient technological options.

4.2 The anticipated increase in variability in availability of water because of climate
change should be dealt with by increasing water storage in its various forms, namely,
soil moisture, ponds, ground water, small and large reservoirs and their combination.
States should be incentivized to increase water storage capacity, which inter-alia
should include revival of traditional water harvesting structures and water bodies.

4.3 The adaptation strategies could also include better demand management,
particularly, through adoption of compatible agricultural strategies and cropping
patterns and improved water application methods, such as land leveling andlor drip /
sprinkler irrigation as they enhance the water use efficiency, as also, the capability
for dealing with increased variability because of climate change. Similarly, industrial
processes should be made more water efficient.

4.4 Stakeholder participation in land-soil-water management with scientific inputs
from local research and academic institutions for evolving different agriculiural
strategies, reducing soil erosion and improving soil fertility should be promoted. The
specific problems of hilly areas like sudden run off, weak water holding capacity of
soil, erosion and sediment transport and recharging of hill slope aquifers should be
adequately addressed.

4.5 Planning and management of water resources structures, such as, dams, flood
embankments, tidal embankments, etc., should incorporate coping strategies for
possible climate changes. The acceptability criteria in regard to new water resources
projects need to be re-worked in view of the likely climate changes

5. ENHANCING WATER AVAILABLE FOR USE

5.1 The availabilityof waterresources and its use byvarious sectors in various basin
and States in the country need to be assessed scientifically and reviewed at periodic
intervals, say, every five years. The trends in water availability due to various factors
including climate change must be assessed and accounted for during water
resources planning.

5.2 The availability of water is limited but the demand of water is increasing rapidly
due to growing population, rapid urbanization, rapid industriali2ation and elonomil
development. Therefore, availability of water for utilization needs to be augmented to
meet increasing demands of water. Direct use of rainfall, desalination and avoidance
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of inadvertent evapo-transpiration are the new additionat strategies for augmenting
utilizable water resources.

5.3 There is a need to map the aquifers to know the quantum and quality of ground
water resources (replenishable as well as non-replenishable) in the country. This
process should be fully participatory involving local communities. This may be
periodically updated.

5.4 Declining ground water levels in over-exploited areas need to be arrested by
introducing improved technologies of water use, incentivizing efficient water use and
encouraging community based management of aquifers. In addition, where
necessary, artificial recharging projects should be undertaken so that extraction is
less than the recharge. This would allow the aquifers to provide base flows to the
surface system, and maintain ecology.

5.5 lnter-basin transfers are not merely for increasing production but also for meeting
basic human need and achieving equity and social justice. lnter-basin transfers of
water should be considered on the basis of merits of each case after evaluating the
environmental, economic and social impacts of such transfers.

5.6 lntegrated Watershed development activities with groundwater perspectives
need to be taken in a comprehensive manner to increase soil moisture, reduce
sediment yield and increase overall land and water productivity. To the extent
possible, existing programs like TVGNREGA may be used by farmers to harvest rain
water using farm ponds and other soil and water conservation measures.

6. DEMAND MANAGEMENT AND WATER USE EFFICIENCY

6.1 A system to evolve benchmarks for water uses for different purposes, i.e., water
footprints, and water auditing should be developed to promote and incentivize
efficient use of water. The 'project' and the 'basin' water use efficiencies need to be
improved through continuous water balance and water accounting studies. An
institutional arrangement for promotion, regulation and evolving mechanisms for
efficient use of water at basin/sub-basin level will be established for this purpose at
the national level.

6.2 The project appraisal and environment impact assessment for water uses,
particularly for industrial projects, should, inter-alia, include the analysis of the water
footprints for the use.

6.3 Recycle and reuse of water, including return flows, should be the general norm.

6.4 Project financing should be structured to incentivize efficient & economic use of
water and facilitate early completion of ongoing projects.

6.5 Water saving in irrigation use is of paramount importance. t\Iethods like aligning
cropping pattern with natural resource endowments, micro irrigation (drip, sprinkler,
etc.), automated irrigation operation, evaporationtranspiration reduction, etc., should
be encouraged and incentivized. Recycling of canal seepage water through
conjunctive ground water use may also be considered.

6
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6.6 Use of very small local level irrigation through small bunds, field ponds,

agricultural and engineering methods and practices for watershed development, etc,

need to be encouraged. However, their externalities, both positive and negative, like

reduction of sediments and reduction of water availability, downstream, may be kept
in view.

6.7 There should be concurrent mechanism involving users for monitoring if the
water use pattern is causing problems like unacceptable depletion or building up of
ground waters, salinity, alkalinity or similar quality problems, etc., with a view to
planning appropriate interventions.

7. WATER PRICING

7.1 Pricing of water should ensure its efficient use and reward conservation.
Equitable access to water for all and its fair pricing, for drinking and other uses such
as sanitation, agricultural and industrial, should be arrived at through independent
statutory Water Regulatory Authority, set up by each State, after wide ranging
consultation with all stakeholders.

7.2 ln order to meet equity, efficiency and economic principles, the water charges
should preferably / as a rule be determined on volumetric basis. Such charges
should be reviewed periodically.

7.3 Recycle and reuse of water, after treatment to specified standards, should also
be incentivized through a properly planned tariff system.

7.4 The principle of differential pricing may be retained for the pre-emptive uses of
water for drinking and sanitation; and high priority allocation for ensuring food
security and suppo(ing livelihood for the poor. Available water, after meeting the
above needs, should increasingly be subjected to allocation and pricing on economic
principles so that water is not wasted in unnecessary uses and could be utilized
more gainfully.

7.5 Water Users Associations (WUAs) should be given statutory powers to collect
and retain a portion of water charges, manage the volumetric quantum. of water
allotted to them and maintain the distribution system in their jurisdiction. WUAs
should be given the freedom to fix rates subject to floor rates determined by WRAs.

7.6 The over-drawal of groundwater should be minimized by regulating the use of
electricity for its extraction. Separate electric feeders for pumping ground water for
agricultural use should be considered.

8. CONSERVATION
INFRASTRUCTURE

OF RIVER CORRIDORS, WATER BODIES AND

8.1 Conservation of rivers, river corridors, water bodies and infrastructure should be

undertaken in a scientifically planned manner through community participation. The
storage capacities of water bodies and water courses and/or associated wetlands,
the flood plains, ecological buffer and areas required for specific aesthetic
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recreational andlor social needs may be managed to the extent possible in an

integrated manner to balance the flooding, environment and social issues as per
prevalent laws through planned development of urban areas, in particular.

8.2 Encroachments and diversion of water bodies (like rivers, lakes, tanks, ponds,

etc.) and drainage channels (irrigated area as well as urban area drainage) must not

be allowed, and wherever it has taken place, it should be restored to the extent
feasible and maintained properly.

8.3 Urban settlements, encroachments and any developmental activities in the
protected upstream areas of reservoirs/water bodies, key aquifer recharge areas that
pose a potential threat of contamination, pollution, reduced recharge and those
endanger wild and human life should be strictly regulated.

8.4 Environmental needs of Himalayan regions, aquatic eco-system, wet lands and

embanked flood plains need to be recognized and taken into consideration while
planning.

8.5 Sources of water and water bodies should not be allowed to get polluted. System
of third party periodic inspection should be evolved and stringent punitive actions be

taken against the persons responsible for pollution.

8.6 Quality conservation and improvements are even more important for ground

waters, since cleaning up is very difficult. lt needs to be ensured that industrial
effluents, local cess pools, residues of fertilizers and chemicals, etc., do not reach

the ground water.

8.7 The water resources infrastructure should be maintained properly to continue to
get the intended benefits. A suitable percentage of the costs of infrastructure
development may be set aside along with collected water charges, for repair and

maintenance. Contract for construction of projects should have inbuilt provision for
longer periods of proper maintenance and handing over back the infrastructure in

good condition.

8.8 Legally empowered dam safety services need to be ensured in the States as well
as at the Centre. Appropriate safety measures, including downstream flood

management, for each dam should be undertaken on top priority.

9. PROJECT PLANNING AND IMPLEMENTATION

g.1 Considering the existing water stress conditions in lndia and the likelihood of
further worsening situation due to climate change and other factors, water resources
projects should be planned as per the efficiency benchmarks to be prescribed for
various situations.

9.2 Being inter-disciplinary in nature, water resources projects should be planned

considering social and environmental aspects also in addition to techno-economic
considerations in consultation with project affected and beneficiary families. The
integrated water resources management with emphasis on finding reasonable and
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generallyacceptablesolutionsformostofthestakeholdersshouldbefollowedfor
irunnind and management of water resources projects'

g.3 Considering the heavy economic loss due to delay in implementation of projects'

all clearances, inclttding environmental and investment clearances' be made time

bound.

g.4Concurrentmonitoringatproject'9131"'nqtheCentrallevelshouldbe
undertaken for timely intervlntions to avoid time and cost over-runs'

9.5 All components of water resources projects should be planned and executed in a

pari-passu *rnn*i so that intended benefits start accruing immediately and there is

nogapbetweenpotentialcreatedandpotentialutilized.

g.6LocalgoverningbodieslikePanchayats,N4unicipalities,Corporations,etc.,and
Water Users Associations, wherer.i 

"ppfi"able, 
should be involved in planning of

the projects. t,"-rniqr* needg and'aspirations of the scheduled caste and

ScheduledTribes,womenandotherweakersectionsofthesocietyshouldbegiven
due consideration.

g.7 All water resolrrces projects, including hydro pori/er projects, should be planned

to the extent feasibre as murti-prrpor* p=*i6"t".wifr orovrsgq of storage to derive

*r*i*r*benefitfromavailabletopologyandwaterresources'

{0. MANAGEMENT OF FLOOD & DROUGHT

10.1 whire every effort shourd be made to avert water rerated disasters like floods

and droughts, through structurat 
"nJ 

non-structural measures, emphasis should be

on preparedness torflood I drougrrt with coping mechanisms as an option' Greater

emphasis shoutJ Ue piaceO on reilabilitation of natural drainage system'

10.2Land,soi[,energyandwatermanagementwithscientificinputsfromlocal'
research and scientific institutions shourd be used to evorve different agricultural

strategies and i*p,o," soil and *ut"' p'oductivity to manage droughts. lntegrated

farming systems'and non-agricultural developments may ilso be considered for

livelihood support and poverty alleviation'

10.3 ln order to prevent loss of land eroded by the river' which causes permanent

loss, revetments, spurs, 
"muanx*enls, 

etc., should be planned, executed,

monitored and mainiuin*o on the uasis oi morphorogicar studies. This wiil become

increasingly more important, since .fi*rt" change ii tit<ety to increase the rainfall

intensitY, and hence' soil erosion'

10.4 Flood forecasting is very important for flood preparedness and should be

expanded "xt*nrivety-r"ro., 

-tf'" 'country 
and modernized using real time data

acquisition system and linkeo to rorecu.ting models' Efforts should be towards

developing physical models for various basii sections' which should be linked to

each other and to medium range weather forecasts to enhance lead time'

9
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10.5 Operating procedures for reservoirs should be evolved and implemented in

such a manner to have flood cushion and to reduce trapping of sediment during flood

season. These procedures should be based on sound decision support system.

10.6 Protecting all areas prone to floods and droughts may not be practicable;

hence, methods for coping with floods and droughts have to be encouraged.
Frequency based flood inundation maps should be prepared to evolve coping

strategies, including preparedness to supply safe water during and immediately after
flood Lvents. Communities need to be involved in preparing an action plan for
dealing with the flood/ drought situations.

10.7 Ta increase preparedness for sudden and unexpected flood related disasters,
damlembankment break studies, as also preparation and periodic updating of
emergency action plans / disaster management plans should be evolved after

involvlng affected communities. ln hilly reaches, glacial lake outburst flood and

landslide dam break floods studies with periodic monitoring along with

instrumentation, etc., should be carried out.

11, WATER SUPPLY AND SANITATION

11.1 There is a need to remove the large disparity between stipulations for water
supply in urban areas and in rural areas. Efforts should be made to provide improved

water supply in rural areas with proper sewerage facilities. Least water intensive
sanitation and sewerage systems with decentralized sewage treatment plants should
be incentivized.

11.2 Urban and rural domestic water supply should preferably be from surface water
in conjunction with groundwater and rainwater. Where alternate supplies are

available, a source with better reliability and quality needs to be assigned to

domestic water supply. Exchange of sources between uses, giving preference to

domestic water supply should be possible. Also, reuse of urban water effluents from

kitchens and bathrooms, after primary treatment, in flush toilets should be

encouraged, ensuring no human contact.

11.3 Urban domestic water systems need to collect and publish water accounts and

water audit reports indicating leakages and pilferages, which should be reduced

taking into due consideration social issues.

11.4 ln urban and industrial areas, rainwater harvesting and de-salinization,
wherever techno-economically feasible, should be encouraged to increase

availability of utilizable water. lmplementation of rainwater harvesting should include

scientific monitoring of parameters like hydrogeology, groundwater contamination,
pollution and spring discharges.

11.5 Urban water supply and sewage treatment schemes should be integrated and

executed simultaneously. Water supply bills should include sewerage charges.

11.6 lndustries in water short regions may be allowed to either withdraw only the

make up water or should have an obligation to return treated effluent to a specified
standard back to the hydrologic system. Tendencies to unnecessarily use more

h
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water within the plant to avoid treatment or to pollute .ground water need to be

prevented

11.7 Subsidies and incentives should be implemented to encourage recovery of

industrial pottutanis and recycling / reuse, which are otherwise capital intensive'

12. INSTITUTIONAL ARR.ANGEMENTS 
-

12.1 There should be a forum at the national level to deliberate upon issues relating

to water and evolve consensus, co-operation "ni reconciliation amongst party

states. A simirar mechanism shourd be estabrished within each state to amicably

resolve differences in competing demands for water amongst different users of

water, as also between different parts of the State'

12.2 Apermanent water Disputes Tribunal at the centre should be established to

resolve the disputes expeditiously in an equitable manner' Apart from using the

,,good offices" of the Union or the State Goveinments, as the case may be' the paths

oi arnitration and mediation may also to be tried in dispute resolution'

12.3 Water resources projects and services should be managed with community

participation. For impioveO se-rvice delivery on sustainable basis' the State

Governments I urban local bodies *ry ,s"ociate private sdpr in.public private

partnership moJe w1h penalties for iailure, under regulatory control on prices

charged and service standards with full accountability to democratically elected tocal

bodies.

12.4 lntegrated water Resources lVlanagement (lwRlttr) taking river basin I sub-basin

as a unit should be the main principG t"i planning, development and management of

water resources. The departments / organizations at centre I State Governments

levels should be restructured and made multi-disciplinary accordingly'

12.5 Appropriate institutional arrangements for each river basin should be developed

to coilect and collate ail data on re[ular basis with regard to rainfall, river flows, area

.- irrigated by crops and by source, 
"utilizations for various uses by both surface and

ground water and to pruli"r, water accounts on ten daily basis every year for each

river basin with appropriate water budgets and water accounts based on the

hydrologic balances. ln addition, water b-udgeting and water accounting should be

carried out for each aquifers.

12.6 Appropriate institutional arrangements for-each river basin should also be

develo[ed for monitoring water quality in both surtace and ground waters'

12.7 States should be encouraged and incentivized to undertake reforms and

progressive measures for innovations, conservation and efficient utilization of water

resources.

13. TRANS-BOUNDARY RIVERS

13.1 Even while accepting the principle of basin 
-as 

a unit of development' on the

basis of practicability and easy implementability, efforts should be made to enter into

11tl
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international agreements with neighbouring countries on bilateral basis for exchange
of hydrological data of international rivers on near real time basis.

13.2 Negotiations about sharing and management of water of international rivers
should be done on bilateral basis in consultative association with riparian States
keeping paramount the national interest. Adequate institutional arrangements at the
Center should be set up to implement international agreements.

14. DATABASE & INFORMATION SYSTEM

14.1 All hydrological data, other than those classified on national security
consideration, should be in public domain. However, a periodic review for further
declassification of data may be carried out. A National Water lnformatics Center
should be established to collect, collate and process hydrologic data regularly from
all over the country, conduct the preliminary processing, and maintain in open and
transparent manner on a GIS platform.

14.2 ln view of the likely climate change, much more data about snow and glaciers,
evaporation, tidal hydrology and hydraulics, river geometry changes, erosion,
sedimentation, etc. needs to be collected. A programme of such data collection
needs to be developed and implemented.

14.3 All water related data, like rainfall, snowfall, geo-morphological, climatic,
geological, surface water, ground water, water quality, ecological, water extraction
and use, irrigated area, glaciers, etc., should be integrated with well defined
procedures and formats to ensure online updation and transfer of data to facilitate
development of database for informed decision making in the management of water.

15. RESEARCH & TRAINING NEEDS

15.1 Continuing research and advancement in technology shall be promoted to
address issues in the water sector in a scientific manner. lnnovations in water
resources sector should be encouraged, recognized and awarded.

15.2 ll is necessary to give adequate grants to the States to update technology,
design practices, planning and management practices, preparation of annual water
balances and accounts for the site and basin, preparation of hydrologic balances for
water systems, benchmarking and performance evaluation.

15.3 lt needs to be recognized that the field practices in the water sector in advanced
countries have been revolutionized by advances in information technology and
analytical capabilities. A re-training and quality improvement programme for water
planners and managers at all levels in lndia, both in private and public sectors,
needs to be undertaken.

15.4 An autonomous center for research in water policy should also be established
to evaluate impacts of policy decisions and to evolve policy directives for changing
scenario of water resources.

NA
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15.5 To meet the need of the skilled manpower in the water sector, regular training
and academic courses in water management should be promoted. These training
and academic institutions should be regularly updated by developing infrastructure
and promoting applied research, which would help to improve the current procedures
of analysis and informed decision making in the line departments and by the
community. A national campaign for water literacy needs to be started for capacity
buitding of different stakeholders in the water sector.

16. IMPLEMENTATION OF NATIONAL WATER POLICY

16.1 National Water Board should prepare a plan of action based on the National
Water Policy, as approved by the National Water Resources Council, and to
regularly monitor its implementation.

16.2 The State Water Policies may need to be drafted/revised in accordance with
this policy keeping in mind the basic concerns and principles as also a unified
national perspective.

\
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Ilate Chart
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1 March 2007 Odisha State Water Policy

2012

National Water Policy

2019
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Representation filed before Collector and District
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